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THE DEPUTY CHAIRMAN: Now,
the House will stand adjourned for lunch
till 2.30 p.m.

The House then adjourned for lunch at ten
minutes past one of the clock. The House
reassembled after lunch at thirty-two minutes
past two of the clock,

THE  VICE-CHAIRMAN (SHRI
NARAYANASAMY) in the Chair.

THE VICE-CHAIRMAN (SHRI
NARAYANASAMY): Now there is a
Report  with a  statement of the
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes.
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V.

REPORT AND STATEMENT OF THE
COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Hon. Members may
kindly adhere to the time cooperate in the
discussion.
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contempt move against Kalyan.

STATEMENT AND DISCUSSION ON THE

SITUATION ARISING OUT OF THE

DEMOLITION OF RAM JANAM BHOOMI-

BABRI MASJID STRUCTURE (contd. )
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"Holding that the demolition of the Babri
mosque by kar sevaks in Ayodhya yesterday
was in fact "descreation of the court order”
the Supreme Court today decided to initiate
criminal contempt of court proceedings
against the former Uttar ~ Pradesh  Chief
Minister, Mr.
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Kalyan Singh, and five senior IAS officers for
their involvement in the daylight "tragedy". The
five officers are the state Home Secretary, Mr.
Shckhar Aggarwal, the Tourism Secretary, Mr.
Alok Singh, the Faizabad District Magistrate, Mr.
U.C. Tiwari, and two senior secretaries, Mr. V.S.
Sakscna and Mr. Prabhat Kumar. These officers,
in their separate affidavits filed in the court from
time to time, had affirmed that the structure was
protected and would always be protected. Mr.
Kalyan Singh had also given an undertaking that
the BJP Government in Uttar Pradesh was
committed to safeguard the interests of all
communities."
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SHRI YASHWANT SINHA (Bihar): I am
on a point of order. There cannot be any
reference to the President in this House,

whether it is good or bad or otherwise.
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*Expunged as ardered by the chair.
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I quote from a report dated 9.12.1992
carried by The Times of India under the
caption "The attack was pre-planned, say
lensmen".
"New Delhi, December 8: Systematic, 'pre-
planned', ‘premeditated’, 'co-ordinated', were
just some of the adjectives used by
journalists to describe the vicious and life-
threatening attacks by thousands of 'kar
sevaks' on a tumultuous Sunday. The
journalists, who escaped death by the skin of
their teeth, held the Bharatiya Janata Party
and Vishwa Hindu Parishad leadership
directly responsible for the attacks." I further
quote:
"Never in their professional life had
any of them encountered such a
planned and murderous attack, said
reporters and photographers, while
scurrying for their lives, they even
appealed to senior Bharatiya Janata
Party (BJP), Vishwa Hindu
Parishad (VHP) and Rashtriya
Swayamsevak Sangh (RSS)
leaders, they said, but to little avail.
If men were targeted women
journalists were not spared either by
the ruthless 'kar scvaks'. It was
about 20 minutes
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before the central dome of Babri Masjid fell.
Ruchira Gupta of Business India says she
went towards it, a cap on her head. Mistaking
her for a Muslim, the belligerent 'kar sevaks'
pounced upon her. Caught by the men, her
shirt was ripped, they tried to throttle her as
they repeated again and again that she was a
Muslim. Says Ruchira: I then realised what it
was to be a Muslim'." I further quote:
"Praveen Jain, a photo-journalist
with  Pioneer recalls how the
mob of 'kar sevaks' kept chasing
them even as he, Pablo and
Nitin tried to escape from their
clutches. Armed with frishuls,
they chased the trio until he
sought shelter in an ambulance.
But not for long-since the
people manning it (also VHP,
RSS activists) became suspicious
and asked if he was a journalist.
He then managed to run to the
dais where the leaders sat. He
pleaded with Mr. L.K. Advani
and Mr. MM. Joshi to do
something but 'nobody  was
willing to listen'.
The harrowing incidents
narrated by national and
international journalists in the Press
Club today are only the tip of the
iceberg. Scores of journalists,
including those with more serious
injuries, arc still in Ayodhya and
Faizabad. But as one journalist said:
"The few of us who arc here can tell
you exactly how a fascist state
functions after experiencing
Ayodhya'."
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Again, I quote:

"Action hailed: Even as the journalists
were being targeted, the car taking Ms.
Vijayaraje Scindia was stopped. Some
journalists, almost in tears pleaded with
Instead, she

her to do something.

FN R_FEm, = fea

said,

(whateverthey did was alright), and

moved off."
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"SC's  contempt  move
against Kalyan New Delhi;
December 7. Holding that the
demolition of the Babri Mosque
by kar sevaks in Ayodhya
yesterday was in fact
'desecration of the court order,
the Supreme Court decided to
initiate criminal proceedings
against the former U.P. Chief
Minister, Mr. Kalyan Singh, and
five senior IAS officers for their
involvement in the daylight
tragedy."
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SHRI E. BALANANDAN (Kerala):
Mr. Vice-Chairman, Sir, when I rise to
refer to the December 6 incident, it is
with great pain that I attempt to say
something on it. It brings back to our

mind the events immediately after
Independence. Immediately after
Independence, there was communal
conflagration.

What happened in the aftermath of the
December 6 incident, the black Sunday, as it
has been described by all the newspapers in
the country? we are all Indians. Being born a
Muslim cannot be a cause for death. Being
born a Hindu cannot be a cause for death.
After 6th December, throughout the country,
in major cities and towns, there was
communal conflagration. More than 2,500
people have been killed in this conflagration.
For this, every Indian, every patriotic Indian,
must hang his head down in shame. In free
India, today, after forty years of
Independence, people arc being killed for the
sin of being born the son of a Hindu or the
son of a Muslim. This is the aspect which has
to be pondered over by all the political parties
in the country seriously. This is the first point
I wanted to make.

Another aspect of these painful happenings
was that, in some parts of the country, the
law-enforcing authorities, namely, the police,
failed to protect, failed to give protection to,
the minorities when they were attacked. What
does it show? This shows that communalism
has crept into the minds of the very
authorities who arc supposed to protect all
those who arc in need of protection. This
shows the extent to which the communal
virus has spread. This is also another
important aspect which should be noted.

I now come to the statement made by the
hon. Home Minister. He has narrated the
incident and put the whole blame on the BJP
and its allies. Of course, many things arc said
correctly therein. At the same time, he failed
to mention the lapses on the part of the
Central Government itself. What arc the
lapses on the part of the Central
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Government? Naturally, he did not say
anything about it.

I heard the speech of my friend,
Mr. Sikander Bakht. I listened to his
arguments.

3.00 p.M.

And he started with his argument that the
demolition of the mosque, or rather the
destruction, according to him, was how? It
was an abberration, there was a big mass
rally, mass movement and some people went
on destroying. Then he says that they could
do nothing. They did not expect it.
Unexpectedly the people rallied, they went to
the mosque. But we all know and all the
newspapers have also reported that extremely
trained personnel were separately prepared
for the job. Tools were already prepared.
Those tools were at hand. They marched in
unison according to the flag and whistles
given by their leaders. Mr. Sikander Bakht
was relying on newspaper report for
something. I would also like to quote from
newspapers to show what was the reaction of
the national press about this incident on 7th of
December. I would like to read only a few
portions from two-three newspapers. This is
what has appeared in the 'Indian Express' of
7th December, 1992. The headline of the
editorial is "A Nation Betrayed" and this is
what is said in this. I quote:

"Indian's principal opposition party
now stands exposed as one only too
willing to resort to deceit and
dastardlincss in its frenetic pursuit of a
religious goal. India's ruling party
has set a new landmark in political
pusillanimity."

This is said in that. And it says:

India would have been spared this
ominous fallout of all that has gone on
in the name of mandir and masjid for
these past few years."

Then again it says:

"Conceivably, they may now gloat
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over their present achievement,
heralding it as an assertion of the
hindu will...

...that their victory is India's loss, in
this fratricidal game."

Again this newspaper continues:

"Much as BJP leaders disown
responsibility for  whatever has
happened in Ayodhya, no one is naive
enough to take them for their word."

That is the statement from the 'Indian
Express'.

Sir, BJP declared that no MP would go for
'Kar seva', but then immediately came the
announcement--! may quote:

"Before the echo of his direction died
down, no less a person than Mr. L.K.
Advani was constrained to announce
that he was himself setting out to
Ayodhya to participate in kar seva
besides the party president, Dr. Murli
Manohar Joshi."

And finally, it is said in the cditorial-1
quote:

"There may not be many takers for
the view that he or his party was
overtaken by events and that they had
not anticipated this provocative
scenario even as they were giving
every affidavit that was sought by the
Supreme Court."

Finally, it is said:

« "...Can make deceit its strategem and
have the temerity to make affirmations
in courts, which it has not intention or
ability to implement."

This is not a statement of mine.

This is the impression of the Indian
Express.

Then, coming to the Hindustan Times
of 7th December, what did they say?
H.K. Dua writes under the headline
"National Shame":

"The responsibility for Sunday's gory
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events at Ayodhya should rest among
others on men like Lal Krishna Advani
who chose to ride the "rath' without
knowing where it would lead him and
the country to and Murli Manohar
Joshi whose rigid posture could not be
explained by any factors other than
party compulsions and myopia.

Mr. Advani perhaps was bothered
more about personal ambition to be
the Prime Minister of the country than
concerned about national unity. Dr.
Joshi was more bothered about his
second term as President of the BJP
than anything else."

We have to reflect and see and we have to
learn one or two lessons. The ndustan
Times says:

One lesson is: Don't bring politics into
religion; it is difficult to delink them
later on The other is: Don't arouse
passions; it is difficult to tackle them
later on."

This is the advice they have

en.

Now, something is said about the mgrcss
(1) Party.

May I quote it. Sir?

THE VICE-CHAIRMAN (SHRI V.

\RAYANASAMY): You are at liberty
quote.

SHRI E. BALANANDAN:

"The Congress Party opened the locks at
Ayodhya, and three years ago allowed
Shilanyas to seek electoral advantage
without foreseeing the consequences
of what it was doing at that time. The
BJP leaders, afraid of losing a
constituency, chose to ride the temple
'rath’ without realising that they won't
be able to control the forces they were
unleashing in the process.

"The nation has lost a great deal on
Sunday at Ayodhya. Its national unity
is indeed in danger."

These are the comments of two
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national newspapers. I may quote one
more thing from the Times of India:

"No matter how much they try to explain
away the destruction of the mosque,
the fact remains that in the eyes of the
nation they have effectively placed
themselves outside the rule of law."

Now, Sir, big arguments are being made
about law, the Constitution and so many other
things. Do I have a right to say that 'T don't
care for the Supreme Court dictum. Religious
questions cannot be decided by courts. I care
a hoot for the court. And after this
declaration, the next day I come out and say,
"The law should be there to protect me. This
is my constitutional right." What is this? One
day you are saying that you are not bothered
about the Constitution, you are not bothered
about the court, you are not bothered about
the judgement. The next day you come and
argue, "I must get protection from the
Constitution, from the court, etc." This is,
what is called, double standard.

Sir, with humility I must say some other
thing also. From the papers I can tell you that
this kar seva and demolition was preplanned
and done intentionally. Here I quote the
Pioneer:

..the karsevaks were rehearsing how to
bring down the 465-year old structure.
The karsevaks, with' ropes and rods had
roped a rock pile and were tugging at it
from different directions. As events
turned out later, this was the very
manner in which the three domes of the
mosque were brought down the next
day."

So, they were preparing for it. A trial was

taken.

Coming to another Hindi paper, the
"JANSATTA", it also says that preplanning
was there. There are also pictures of this. The
pictures were published in the Press. It says:

"Selected cadres of the RSS
were being methodically given
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training for the job in Ram Katha
Kunj...

"The planning for demolition was
divided into five distinct parts.

"For the job there were separate
groups of karsevaks who climed up
the disputed structure from the
north and south. An RSS volunteer
in uniform, standing on the watch
tower just in front of the structure
was directing them. He commanded
the karsevaks methodicaly with
whistle and flag in hand."

So, what was done there? You say, I do not
know anything. Only some enthusiastic
people went there and did it." No, Sir. It has
been proved beyond doubt that you had
planned for it. You had trained them for it.
The implements were ready. Everything was
done as per the plan.

Then, may I quote the "ORGANISER"
which Mr. Sikander Bakht will be reading
always? I shall read it with your permission.
In the "ORGANISER" of the 13th of
December a long report is there. I am just
reading it with your permission. First I will
read this and then I will come to something
else. I quote:

"The Sangh parivar played its cards
well in this battle of wits with the
Prime Minister. The Parivar
realised that Shri Rao's game-plan
was to put the Parivar in
confrontation with the courts which
it detested. The Parivar's
commitment to nationalism and
institutions of  parliamentary
democracy being what it is, it was
decided after prolonged discussions
with various organisations of the
Parivar to devise a strategy to
confront the Centre while avoiding
a clash with the judiciary. It was a
part of this strategy that the
UP
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Government filed an affidavit in the
Supreme Court assuring the latter
that the Government would not
allow violation of the court orders.
The game-plan was not to allow the
Centre to preempt the arrival of
karsevaks at  Ayodhya by
dismissing the UP Government and
deploying paramilitary forces in
and around Ayodhya."

Sir, this is an official organ of the RSS.
They say that they had planned
everything after a full discussion, that
Mr. Kalyan Singh's affidavit was to cheat
the Centre and that with a purpose they
had filed the affidavit to see that para
military forces from the Centre should
not reach there so that they could
complete their job. Therefore, Sir, it was
calculated......

SHRI DIPEN GHOSH (West Bengal): He
says that it is an aberration.

SHRI E. BALANANDAN: Yes, Yes. My
point is that this is a false claim.

I can understand that they are in a very
difficult situation. Therefore, they want to
explain away these things. Therefore, they
have to resort to something. They must say
something. But this is their own official
paper. They themselves commit that they had
planned it, that they had discussed it, and that
they had filed the affidavit purposely to cheat,
to hoodwink, the Government at the Centre to
see that the Centre should not send any forces
to protect the mosque so that their game-plan
could be implemented.

Who decided all these things? The BJP
leaders may claim that they had decided it. I
have no objection to it because they are its
leaders. But the point is that the RSS Dharam
Sansad which was held on October 30 and 31,
decided to do the kar seva on the 6th of
December. The RSS is an organisation which
decides everything on this question. They had
decided to have it done on that day. Mr.
Chavan and our Prime Minister were engaged
in prolonged discussions. They
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were relying on them very much. Our Home
Minister has gone on record on 4th of
December saying: 'I have nothing to
disbelieve the U.P. Government's affidavit
filed before the Supreme Court." And while
stating this he said that he had nothing to
disbelieve the U.P. Government. But the
decision of the RSS was to have Kar Seva
on 6th of December. They had taken all
steps to see that this ghastly deed is
performed. They had purposely planned to
see that the Government at the Centre does
not send the forces there so that they could
commit the crime.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Please conclude.

SHRI E. BALANANDAN: I have only
started and my time is up.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Your time was 24
minutes. You have so far completed 20
minutes.

SHRI E. BALANANDAN: The point
which I was making was that the UP
Government had given an undertaking to the
Supreme Court. Our Central Government
thought they would abide by it. But they had
forgotten to take into consideration the
intention of the RSS. I can say many things
about the failure of the Central Government.
However we told the Government that they
had decided to have Kar Seva again, that
their plan was to disrupt the Indian unity and
that therefore, they would have to take some
steps.

On 23rd November again, the NIC met. A
unanimous Resolution was passed and it
authorised the Prime Minister to take
appropriate action. As I just now told you, till
4th something could have been done. Prime
Minister was relying on them saying he was
believing them. Now he has to say that his
belief has been disproved. And what has
happened? The point that 1 want to make is
that the nation as a whole, except the BJP,
was with you to protect national unity. That is
why we stood by the Prime Minister and
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asked him to take any steps he wanted to see
that this conflagration did not come. He failed
miserably. What is the fall-out of it? Within
the country 2,500 people have been killed.
Externally the big loss is that India, one of the
non-aligned nations, having democracy in the
country, having secularism in the country,
where several millions of people co-existed
and worked together, has shattered that
image. That is a big loss. Now, in every
country they say that India is a country where
religious tolerance does not exist. We have
forfeited overnight the status we had gained
over a long period of time. It is now the duty
of the Government to regain that position.

Before I conclude, I wish to emphasise the
point that the job which you have to
undertake is to control the communal
conflagration which has been spread or is
being spread in many ways. My friend, L.K.
Advani Ji, and Sikander Bakht Ji have been
preaching a kind of secularism which we do
not understand. They only understand the
kind of a secularism preached by Guru Ji
Golwalkar. I would quote to you their
definition explained by Guru Ji Golwalkar in
a book which is Bible for the RSS: In that
famous book he says:

"We or our nationhood defined" book was
written by Golwalkarji. In Chapter 5, on page
47 it is said like this and I quote:

"There are only two courses open to
the foreign elements, either the merge
themselves in the national race and
adopt its culture, or to live at its mercy
so long as the national race may allow
them to do so and to quit the country at
the sweet will of the national race.
That is the only sound view on the
minorities problem. That is the only
logical and correct solution."

I hope that many of the Members here
might have read it. The solution suggested
was "quit". From the same
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page, I wish to quote a few more lines:

"From this standpoint, sanctioned by
the experience of shrewd old nations,
the foreign races in Hindusthan must
either adopt the Hindu culture and
language, must learn to respect and
hold in reverence Hindu religion, must
entertain no ideas but those of the
glorification of the Hindu race and
culture, i.e., of the Hindu nation and
must lose their separate existence to
merge in the Hindu race; and may stay
in the country."

This is the condition. This is the Bible on
which the RSS is working. On the basis of
this, theories are being talked of. We don't
understand this type of secularism. Our
Constitution was framed by our forefathers
keeping in view the multi-religious groups
like Hindus, Muslims, Christians, Sikhs etc.
All kinds of religious people are here. They
wanted to keep India united. Now what is
being talked of? They do not want India as a
nation. The RSS philosophy is that the
Muslims should quit or they must become
Hindus. This is the theory which is being
practised. That is the kind of secularism
which they are preaching to us. Finally I
would tell the Government of India:

You missed the boat for a long time. You
are mingling politics with religion. You want
to make capital out of religion during the
elections. That is the policy which is being
pursued in Kerala. Finally, I appeal to the
Government of India that they should uphold
secularism and the country's unity. For that
purpose, we from our side are ready to
cooperate with anybody who wants to
safeguard the country's unity and integrity.
Even at the risk of our lives, we will stand to
protect the lives of the minority people as
well as the majority. Thank you.



357 Statement and discussion on
the situation arising out of

SHRI MADAN BHATIA
(Nominated): Mr. Vice-Chairman, Sir, the
protection of Babri Masjid was not merely a
question of protection of a mosque but its
protection had become a symbol of the might
of the Indian State to defend the Constitution
of India, its basic feature of secularism, to
preserve the rule of law, to uphold the dignity
of the judicial organ of the State. This has not
happened. The head of every Indian hangs in
shame because it is an affront to the Indian
State. Every Indian, whether he is a Hindu or
a Muslim or a Sikh or a Christian is an
intcrgal part of the Indian State. His pride as a
Indian depends upon the might of the Indian
State. If the Indian State goes under, it is his
pride as an Indian which goes under. Sir, the
time has come when we must get rid of the
Constitutional myth that the Union is
dependent upon the States for the dischage of
its functions and duties to preserve, protect
and defend the Constitution of India, that the
Union is dependent upon the States to uphold
the authority of the federal organs of the State
like the Supreme Court and that the Union is
dependent upon the States for the
implementation of the federal laws of the
Union made by Parliament.

Sir, in India's history after Independence,
two Prime Ministers were betrayed in two
different circumstances and at two different
times in placing faith and confidence at
wrong places and in wrong people. In the
1950s, Jawaharlal Nehru placed his trust and
faith in the good intentions of the Chinese for
the protection of the frontiers of India. And
what happened? His faith turned out to be an
ill-placed one. But can we blame Jawaharlal
Nehru? He did his best. It was his correct
judgment that if India had to maintain peace,
India must also strive to build up good
relations with its neighbours. (Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Gopalsamy, your
turn will come and you can speak then.
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SHRI MADAN BHATIA: That was his
judgment. The nation did not blame him. The
nation rallied behind him. It stood behind
him and reposed full faith and cconfidence in
the measures which he took after. India was
invaded.

Once again, for the second time, the Prime
Minister of India, when India was at the
crossroads of history, placed his faith and
confidence, in good faith, in the assurances
and the undertakings of the principal
Opposition party in this country which, no
Prime Minister can say, is an unprincipled
party. The undertakings and assurances were
given on the floor of Parliament by no less a
person than the Leader of the Opposition
himself. The assurances and the undertakings
were given to the highest judicial'organ of the
State. The assurances and . undertakings were
given by the highest functionaries and the
leaders of the BJP to no less a person than the
Prime  Minister  himself. In  these
circumstances, what was the option open to
the Prime Minister if he did not but accept the
words and the undertakings given by the
leaders of the BJP? It turned out to be an ill-
placed faith; it turned put to be an act of,
using the phrase of the Prime Minister
himself, perfidy. Can we blame the Prime
Minister? Sir, just as in 1962, the nation
rallied behind Jawaharlal Nehru despit the
fact that he had been betrayed, today, the
demand of history, when India is standing at
the crossroads of history, is that the entire
nation should rally behind the Prime Minister
because the need of the hour is-stability,
order, peace and tranquillity in the country.
We arc not here today to trip each other up
politically. We are not here today to score
political points against each other. The
situation is too grim to indulge in this pastime
of political exercise. The whole nation is
awaiting to see the judgment which will
emanate from the portals of Parliament. What
is the voice and what is the message which
goes to the people of India at this juncture?
The voice which has to go from the portals of
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Parliament to the people of India has to be the
voice of collectiveness, the voice of harmony,
the voice of peace, the voice of tranquillity,
the voice of unity of all secular forces to fight
all those communal forces which are out to
destroy the unity and integrity of the nation. I
am beholden to the various hon. parties on
this side. Despite their differences on various
issues with regard to the handling of the
Ayodhya issue, they have stood up at least
with the Government on one issue and that is
that the first and foremost requirement of the
day is the unity of the country, the peace,
harmony, tranquillity and stability at the
Centre. Sir, I submit that the Leader of the
Opposition had said that the Prime Minister
ought to have delinked, as was demanded by
Mr. Advani, the building of the temple on
2.77 acres of land from the question of dispute
regarding the mosque. Was it in the hands of
the Prime Minister, I would like to say, to
delink the two issues? The construction of the
temple on 2.77 acres of land had not been
stopped by the Centre. It had been stopped by
the Supreme Court. If there could be
delinking it could be done only by the
Supreme Court and not by the Prime Minister.
This could be a solution but it was up to the
judiciary to decide.

So far as the Centre was concerned, it was
only confronted with an order made by the
Supreme Court that there shall be no
construction on the 2.77 acres of land till the
writ petition is decided. I must say with
regret. ****[ would not equally...

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Sir, I don't think we should allow
any reflection to be cast on the judiciary.
(Interruptions).

SHRI MADAN BHATIA: I am
submitting, Sir, that there is no
refelection upon the judge.
(Interruptions). It does not cast any reflection.
It is a comment on the delayed judgement.
Commentary on the judgment can be made
subsequently at any time.
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This is just a commentary. [ am respectfully
submitting that there is no reflection. This is
only a commentary. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Bhatia, you know
pretty well that there should not be any
commentary. (Interruptions) it is a usual
practice that we don't make any commentary.
(Interruptions) You are a very senior
Member and a lawyer also. (Interruptions).

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, what he said was even more
serious. He was not merely casting reflection
on the judge but on the entire High Court.
(Interruptions)

SHRI CHATURANAN MISHRA: Sir, can
this House dictate to the High Court or any
court to give their verdict on such and such
date?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): No. It cannot do that.
What I am saying is, watever you have
spoken, which is not admissible, will be
removed from the record.

SHRI MADAN BHATIA: Sir, I am

only respectfully submitting
..... (Interruptions)....... My  respectful
submission before you is

...(Interruption)... In the very beginning I
have said that it is the constitutional duty of
the Centre to uphold the authority of the
judicial organs of the State. That is my respect
for the judiciary. If that is my respect for the
judiciary, I am casting no aspersions but only
making my comments as a citizen that things
would have probably taken a different shape
had the judgment been dielivered before the
11th of December. This is all I am saying and
I have a right to say that.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Then go to the next
point ....(Interruption).... 1 have have already
ruled. I have already ruled.

SHRI MADAN BHATIA: The hon. Leader
of the Opposition has challenged the
dissolution of the three State
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Assemblies. Let us not forget one thing that
the demolition of this mosque created a
ground swell of resentment against the BJP
throughout the country, from the north to the
south, from the east to the west. It created a
strong feeling of alienation among the people
against the BJP.

A chasm was created between the feeling
that the BJP Governments have the right to
rule this country and the feeling of the people
who were plunged into chaos anarchy on
account of the destruction of the Babri
Masjid. When the whole country went on fire,
when the country was plunged into chaos and
anarchy because of this particular action
actuated by the actions of the BJP, when there
was so much resentment created in the minds
of the people of this country, was this not a
situaiton which called for invocation of
Article 356 of the Constitution? My answer,
Sir, is yes, and in this regard I shall like to
draw the attention of the hon. House to only a
few lines of the Supreme Court Judgment.
This is a famous judgment in The State of
Rajasthan vs. The Union of India, when nine
State Assemblies were dissolved or were
sought to be dissolved by the Janata
Government and the dissolution was
challenged before the Supreme Court. Nine
Judge of the Supreme Court heard this case
and dismissed the case filed by the State
Governments against the Union of India. And
this is what the majority Judgement said—I
read only a few lines:

"It is axiomatic that no Govenment
can function efficiently and
effectively in accordance with the
Constitution in a democratic set-up
unless it enjoys the goodwill and
support of the people. Where there
is a wall of estrangement which
divides the Government from the
people and there is resentment and
antipathy in the* hearts of the people
against the Government, it is not at
all unlikely that it may lead to
instability and even the
Administration may be paralysed.

Whether the situation is fraught with
such consequences or not is entirely
a matter of political judgment for the
Executive branch of the
Government."

Sir, may I ask whether the demolition of
this mosque....(Interruption)...

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh): Are they holding the elections. Sir?
...(Interruptions)....

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Whatever the
Member wants to speak, he can speak, you
cannot contain his right

(Interruptions)....Dr. Jain, you take your seat.

DR. JINENDRA KUMAR JAIN: Will my
hon. friend yield for a moment; I rquest him
to yield for a moment.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Bhatia, are you
yielding?

SHRI MADAN BHATIA: No, I am not
yielding. I am not yielding at all. I should not
be interrupted. They should have the patience
to hear. ...(Interruptions)....Can they deny that
the whole country was choked with
resentment and ill-will against the BJP on
account of the destruction of the mosque? Can
they deny that there is a feeling of strong
estrangement between the people and the BJP
on account of the destructive actions of the
BJP which are going to lead the country to
total chaos and anarchy? If this is the feeling
among the people they have no moral
authority to continue. But they decided to
stick on to the chairs. In these circumstances,
there is no alternative for the Govenment but
to dismiss these Governments and call upon
the BJP to go to the people and find out
whether they have their support or not.
...{Interruptions).... If they think that the
people are with them on the destruction of the
mosque, then why are they afraid of going to
the people; The Government has given them a
chance to go to the people.
...{Interruptions).... The Assemblies have been
dissolved. It is
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only that their Governments have been
dismissed. They will have a right to go to the
people; they will have the right to tell the
people, "We have done the right thing by
destroying the mosque." The people have got
the right to give the final verdict. But, what is
the position today? The position today is that
the people of this country are gripped with
strong repulsive emotions against the BJP. In
these circumstances, no BJP Government has
got the moral authority to rule any part of
India.

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): Will the
hon. Member read the minority judgment
also, ...(Interruptions)....

-SHRI MADAN BHATIA: I don't read
minority judgment. That is not the law. ...
(Interruptions)....

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly don't disturb
him when he speaks. ... (Interruptions)....

SHRIMATI JAYANTHI
NATARAIJAN (Tamil Nadu): Sir, if we are
going to disturb each  other
(Interruptions)....

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I have already told
them not to disturb
him. ..... (Interruptins) ........ Bhatiaji, you
have to conclude now.

SHRI MADAN BHATIA: Sir, attacks have
been made on the hon. Prime Minister. Let us
analyse what options were open to the Prime
Minister. The first option which was open to
the Prime Minister was that the U.P.
Government should be dismissed and no kar
sevaks should be allowed to assemble at that
particular spot. Would that action have been
constitutional at that point of time? The
answer has to be, 'No'. The dismissal of the
U.P. Government could not possibly be
justified just because the kar sevaks were
going to assemble at Ayodhya. What was the
second option which was open to the Prime
Minister? The second option which was open
to the
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Prime Minister was that he should rely upon
the constitutional principle and that is for
upholding and preserving the constitution of
India, for upholding the rule of law, for.-
upholding the authority of the highest judicial
organ of the State, for seeing that the writ of
the Union runs on every foot of the Indian
soil. For that purpose the only possibility that
could arise would have been a direct
confrontation between the BJP and the rest of
the country, including the Government and
this would have been at a particular time
when the negotiations for a peaceful
settlement were going on. Would that have
been the wise course for the Prime Minister to
enter into confrontation with the BJP at that
particular time? The answer has to be, 'No".
The third option which was open to the Prime
Minister was that the Prime Minister should
repose faith in the undertaking which was
given by the Leader of the Oppositoin on the
floor of the Parliament, in the undertaking
which was given before the highest judicial
organ of the State and the assurances and
undertakings which were given to him by the
various leaders of the BJP itself. He adopted
the third option. Did he go wrong? Would you
have adopted any other option but this
particular option? I put straight this question
to you. Could you say with all sincerity that
you would not have adopted this option? If he
adopted this option and in the hind—sight it
appears that he was betrayed, can blame him?
What was the fourth option? The fourth
option was open only on the sixth of
December when the masjid was demolished.
What was it? At that particular point of time
there should have been direct firing killing
thousands of people and also resulting in
deaths of thousands of people in the large
stampede which would have followed. Would
any sane Government follow that option?
Would any sane Government order firing on
the Kar Sevaks which would result in the
deaths of thousands of those frenzied
religious people who had collected there
and



365 Statement and discussion
on the situation arising out
of

which would also result in the deaths of
thousands of people through stampede? Was
that the option? was that a sane option? If that
was not the option then the only option which
was available to the Prime Minister was that
he should accept the word and the assurance
and the undertaking which was given by the
BJP and he accepted that option and he
followed that option and for that we want to
pillory the Prime Minister. Having said that I
would like to draw the attention of the hon.
House to paragraph 17. Paragraph 17 says, the
Central Government will stand up and face
these forces. I shall like to ask the hon. Home
Minister in what manner we propose to stand
up against the forces of communalism. If we
propose to stand up against the forces of
communalism by holding public rallies, by
conducting public meetings, by conducting
public harmony yatras, then we are forgetting
the history of India. Sir, the fire of religiosity
cannot be fought will the cold logic of
secularism the cultural heritage of India. You
can fight the force of communalism only with
the might of the Indian State, only with all the
national strength and for that we have to take
up some concrete steps. It will not do if we
should say that we shall fight these communal
forces by putting all the secular forces
together and put up a joint front or a united
front against the communal forces.
Communalism is communalism whether it is
Hindu communalism or Muslim
communalism. I will suggest four steps. Will
the hon. Home Minister consider these
suggestions that I wish to make? One is:
under section the Representation of the
People Act, it is provided that if any candidate
seeks to obtain votes by making an appeal on
religious it will be a corrupt practice. But
when the whole party indulges in this exercise
we call it democracy. This is like Bernard
shaw's saying that if you kill one person it is
murder, but if you kill crores of them at the
beat of drums in the battle-field, it is heroism.
The time has come when we
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should provide by amendment in the
Representation of the People Act that if
any political party seeks to make an
appeal to the religious sentiments of the
people then all its candidates, whether
they are party to that appeal or they are
not party to that appeal, shall stand
disqualified. Secondly, Sir, every Member
of Parliament takes an oath and under
that oath, he says, "I shall uphold the
Constitution of India." It is a travesty of
this oath that inside the house, a Member
of Parliament takes an oath to preserve
the  Constitution and  outside  the
Parliament, he  tampers  with  the
Constitution of India itself. A situation
has come when the Constitution should
be amended to provide that if any
Member of Parliament violates the oath
which he took when he assumed his seat
in Parliament, he shall stand disqualified.
Thirdly, Sir, I say that we should
seriously consider whether it is not time
we made administrative accountability for
these  disturbances, these riots, this
breakdown of administrative machinery,
a penal law. What happens these days?
We have become such a soft State that
riots take place and all that follows is
transfer of a few officials. There has to
be accountability, if India has to survive,
of these riots, these disturbances, and

these challenges to our existence-
accountability at every level,
accountability at political level,

accountability at administrative level. All
these things have to come in if India has
to survive.

Sir, I would not like to say anything more
except this. I wish to tell the hon. Member on
this side, despite all the interruptions that
were there, that I have had no desire to score
any political point. My heart is shaken with
the disturbances which have taken place in
the country. We have reached a stage when
we have to choose a path, either India
survives as a secular state or India finishes
itself because there cannot be a second
partition of India and those who harbour any
such feelings that India belongs only to the
Hindus, they must come to realise
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that India belongs to all Indians who opted
for India in 1947. It belongs to the Muslims
who chose to stay in India. It belongs to the
Sikhs. It belongs to the Christians. It belongs
to the Hindus. You cannot throw them into
the Arabian Sea or the Gulf of Bengal. You
cannot push them into Bangladesh or
Pakistan. They are your brethren. They are
your equal citizens. The Constitution has
treated them as equal citizens, has
guaranteed them equal Constitutional rights.
Let us realise that there is no other way out
for India to survive except to continue to
build up her entire edifice on that basic
feature , of secularism because the
alternative to secularism is nothing but
chaos. Thank you.

THE VICE-CHAIRMAN
NARAYANASAMY): Shri
Sinha. Your time is 20 minutes.

SHRI DIGVIJAY SINGH (BIHAR): It
can go up to 40 minutes.

(SHRI V.
Yashwant

SHRI YASHWANT SINHA
(BIHAR): Mr. Vice-Chairman, Sir, Mr. Bhatia
said just now and I begin from there that this is
not an occasion for petty politicking. It is
not an occasion for scoring points against
each other. If we start trading petty charges,
then we will be doing further disservice and
add to the process of destruction which has
already been started in this country on the 6th
of December. This, to my mind, Mr. Vice-
Chairman, is an occasion for-
introspection, for national introspection, for
introspection by all sections, by all parties in
this House, Introspection by the people at
large, introspection by the intellectuals,
introspection by the religious groups.
If, on this occasion, after this catharsis, we
do not do this introspection, then there is no
way we can take the country forward from the
point it has already reached or take it backward
from the brink.

What has happened is that the very social
contract which is the basis of our society, a
basis which was not created overnight, a basis
which was not created
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some years ago, a basis which was not
created Some decades ago, but a social
contract which was created centuries ago in
this society, a social contract which was
handed down by our forebears, generation
after generation, it is that social contract
which is under assault today and, therefore,
we all have to reflect upon it. We all have to
ponder over it and we all have to put our
heads together and I include my friends in
the BJP when I say 'we'. We all have to put
our heads together to find out what the
solution is and where do we go from here.

I would like to make it very clear even to
the Government, because I find in the Home
Minister's statement that he has continuously
referred to it as the Ram Jhanmabhoomi-
Babri Masjid structure. At some point of time,
in another page in his statement, he has
referred to it as the disputed structure. The
history, Mr: Vice-Chairman, is that this was a
mosque until the 6th of December. It was the
Babri Masjid, the Babri Mosque. Nobody can
be allowed to play around with history,
however ignoble, however shameful that
chapter of History may be. The fact remains
that a General of Babur, called Baqui, had
built that mosque on that spot and since that
day, it has been known as the Babri Masjid,
until the 6th of December. What was
destroyed was not a disputed structure
because we cannot create a dispute about this
Parliament building if its three domes are
demolished some day, which adorn this
building. This Parliament building will not
become a disputed structure because
somebody raises a dispute. Even the
Government of India is not clear about it and
that is why I am making this point and saying
that it was the Babri Masjid which was
destroyed on the 6th of December and the
Babri Masjid was a symbol of all this nation
stood for and it is that symbol which was
destroyed and that is why if we all say that it
is a matter of national shame, that we hang
our heads in shame, that we, as Indians, have
been belittled, that our stature has been
reduced
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internationally, that we cannot hold our heads
high today, it is because that symbol has been
destroyed. That symbol, which is unique and
which typifies everything that is liberal,
everything that is great, everything that is
desirable in our society, has been destroyed.

Now, there is a dispute. I do not want to go
into the history of it. Every one is aware of it.
But a dispute started. Mistakes were made.
And when we make mistakes here, then we
suffer until death, but the succeeding
generations suffer even more. We are paying
for the mistakes which were made in the past.
Some future generations may, perhaps, pay
for the mistakes that we might be making
today. But the fact remains that a dispute was
raised. Why was that dispute raised? what
was the reason behind that dispute? Our
friends on this side would like us to believe
that this question is connected with our
national honour. It is a very dangerous
thought because sixty years ago, in -the
middle of Europe, a similar movement had
started.

4.00 p.M.

The concept of Volk became synonymous
with a particular stock, the Aryan stock. That
stock, that German stock had to be purified, a
historical mistake had to be corrected. Mr.
Vice-Chairman, Sir, when we start correcting
the mistakes of history, then there is no end to
it. And perdition, total destruction, complete
calamity is the only outcome of such a
correction of a historical fact.

Sir, I have great regard for the leader of the
Opposition, Mr. Sikander Bakht. I hold him
personally in the greatest esteem. There are
many Members in that party whom I
personally hold in great esteem. And even
today I will say that they are as reasonable, as
intelligent, as patriotic as anyone of us. I
would like to ask them: What is your
philosophy? What is it that you are trying to
do? It is said that Fascism and Nazism, the
so-called philosophies were mosaics of
ancient prejudices, put together without
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regard for truth or consistency, to appeal not
to common purpose, not to national good, not
to the good of the whole population, but to
common fears and hate. Is it not what you are
doing? I am asking you in all humility. Please
reflect upon it. Are we promoting good will in
our society, are we promoting bortherhood,
are we promoting amity, are we promoting
harmony, are we promoting peace? Or, by
that dangerous philosophy which you have
come to accept, are we promoting prejudices,
are we promoting hate, are we promoting
cants of all kinds, are we promoting
disharmony? Please reflect upon it because,
unless you reflect, there are going to be
problems, there are going to be situations
which we will not be able to handle. And
don't be taken in by the popularity. I heard
from the BJP Members a challenge when Mr.
Bhatia was speaking. They were saying, "all
right, let us go to the people." Yes, some day
or the other, you will go to the people. There
is no way in our democracy; you cannot
afford not to go to the people. You will have
to go to the people. You might even win. /
am not ruling out that possibility. You might
even form the Government in Delhi. I am not
even ruling out that possibility. But is that the
only aim? Could that be the only aim of any
political party? Even Nazism and Fascism, at
that moment of time, were intensely popular
movements. They had the fanatical support of
the people of those countries. The Italians and
the Germans were blindly behind them. The
word of Hitler was law, was the very essence
of truth, faith and trust. You can create that
kind of euphoria. You can create that kind of
frenzy. It is possible because you are playing
with emotions. But is that the game that you
want to play in this country? No. Therefore,
let us not be too much taken in by how many
votes we have secured, what popularity we
have achieved at a given point of time
because it is these melancholic examples of
such hysteria and frenzy which have often
expelled
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from the politics of a country intelligence,
morality and other virtues which politics must
have if the country has to go forward. Let us
not be pushed into those dark ages again. And
Aristotle had said, and I would like to repeat
specially for the Leader of the Opposition,
that man, when separated from law and
justice, is the worst of all animals.

What happened on the 6th of December At
Ayodhya—even if their version is to be
believed—was that the man became separated
from law and justice and from morality, and
that is why they behaved in that animal
fashion in pulling down that structure, that
mosque. And whether the Prime Minister
believes the BJP or its leaders any more or
not, whether the rest of us tend to believe
them or not, I would like to say to the Leader
of the Opposition that if he says that they are
sorry about it, if he says they had not planned
it, if he says that it happened despite their best
efforts and the best efforts of their leaders, let
us for a moment pause and put our trust in
them that it happened without their consent or
it happened despite them. What does it
signify? It signifies that there are elements
within them, there are people with them
whom they are not able to discipline, whom
they are not able to control, and if there are
such people, then tomorrow what is going to
happen if they were put in a more responsible
position? Then would they turn round and say
that despite' their best eforts, it happened, or
despite the best efforts of their leaders it
happened? You know of the ancient saying
that you can ride a tiger but you don't know
how to dismount. This is what you have done.
Therefore, there is every reason for you to
ponder. The rest of us will ponder. The rest of
us will adopt our course of action; but you
have to ponder, and I am appealing to you to
please see the implications of what has
happened. But I would like to say one thing
very clearly and that is that we were never in
doubt about their intentions. In fact, you will
recall that in the week preceding the 6th
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of December, there was in this House a
debate on the statement of the Home
Minister, on the 3rd and the 4th. The Home
Minister had given his reply on the 4th—there
was a discussion on the 3rd. A very senior
Member of my party, Mr. Jaiswal, is sitting
here. He is not only a senior Member, he is
not only very well informed, but he comes
from that area, and if nobody else knows, Mr.
Jaiswal knows, and I have a transcript here of
what Mr. Jaiswal said that day, and I am just
reading it for you and for the House, because
it is something which just went unnoticed. He
said:
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and inpage after page through that
transcript, he had warned the Government.
'Don't depend on them. Their intentions may
not be honourable'. And he said: "You cannot
depend upon them; you cannot trust them.'
Mr. Jacob, hon. Minister of State for Home
was sitting at that time and he was not even
listening, and Mr. Jain pointed out that Mr.
Jacob was not listening.

Mr. Jaiswal said: "qﬁai"'ﬁ'ﬁq’.%%af
TR wehrerd # ol 3 o Rfewd #17 2w
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Mr. Vice-Chairman, when Mr. Jaiswal was
warning the Home Minister that the Babri
Masjid, that the structure, might be in danger,
what did the Minister of State for Home, Mr.
Jacob, say? He gets up, the Minister of State,
Mr. Jacob, gets up and says: 'Please make a
new point'. He says: 'Please make a new
point'.
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Now, we have great faith in Parliament.
We were very keen that a Resolution should
be passed, condemning the demolition of the
Mosque and in regard to the riots which were
taking place. We all felt that if something
goes forth from this Parliament, the people of
the country were going to be favourably
impressed. But is it the way Parliamentary
debates should be treated? is it the way in
which serious points made by senior
Members in this House should be treated?

Again, Sir, can anybody in the
Government stand up today and say that they
did not know? Apart from their intelligence
agencies, the House had warned them. Can
they say that they did not know? Can they
say that they were not forewarned? it docs
not lie in their mount, Mr. Vice-Chairman, to
take that defence at all.

Now, what about the BJP? They are,
perhaps, confused in their minds. What was
their first reaction? Their first reaction was
'whatever had happened, had happened
despite us'. Their reaction was 'We were
trying our best to prevent it, but they did not
listen to us about 2,000 or 5,000 kar sevaks
mounted the assault and, therefore, it had
happened'. But then, Mr. Advani changed the
track. What did Mr. Advani say later on? He
said that it was part of a movement for
demolition. This is what he said. He owned
up. He said that it was a movement.

SHRI « P. SHIV SHANKER: (Gujarat): He
said: 'part of a movement'.

SHRI YASHWANT SINHA: Even Mr.
Sikander Bakht, when he was speaking
earlier on, was saying that this was a mass
movement. Mass movement for the
demolition of the Mosque? Mass movement
for what? Now, what is their third
alternative? Yesterday, in the other House,
and, today, in this House, they have said thal
they arc sorry. At
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one moment, they say that they are sorry. At
another moment, they say that they take the
credit for what happened. They are confused.
They do not know, Mr. Vice-Chairman, what
line they should take. May be, over a period
of time, some line would emerge. But at the
moment, they are confused.

SHRI CHATURANAN MISHRA: They
arc not confused. We are confused about
them.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): The Government is
confused.

AN HON. MEMBER: Everybody is
confused.

SHRI YASHWANT SINHA: I am
confused because I believe in doing,
whatever one dose, honestly. I do not believe
in double speak. I do not believe in duplicity.
I do not believe in double standards. But if
they believe in double standards, I am
confused then because, if you say one thing
in one breath and another thing in another
breath, in all humility, I say, Mr. Vice-
Chairman, I will be confused. Your intentions
are not made clear by your words.

The point that I am making in this. We
knew about it. We warned them about it. But
what can one say about this Government?
They were warned. I can only feel sorry.
They had all the information. They had
everything. They were warned by Parliament.
They were warned by the National
Integration Council. They were warned by
their intelligence agencies. They were warned
by everbody that things might go out of
control. But the Government was myopic, it
was only considering all the time as to what
was going to happen to the 2.77 acres of land,
whether they would do kar seva with
instruments, without instruments, with their
hands, whether they would wash or they
would chisel or they would clean. The
Government of India was only
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considering what they would do in regard to
the 2.77 acres of land. But did they bother as
to what was going to happen to the Babri
Masjid? Did they bother about it?

I would, in this connection, refer to the
statement made by the Home Minister even
today, on 18th December, in this House,
twelve days after this had taken place. He
says that they had written to the State
Government, requesting them to undertake a
comprehensive review of the security plan.
'However,  the  statement  says—this
suggestion was not accepted by the State
Government'. The State Government did not
accept the suggestion of the Government of
India to review the security plan for the Babri
Masjid. The Government of India says that
the State Government did not accept its
suggestion. This means, they were not going
to review the security plan. The inner cordon
security was that of the CRPF. We all know
that. The outer cordon was that of the local
armed police, the PAC. They were not
reviewing, nobody from the Government of
India was reviewing, nothing was being done
and still the Home Minister told us on Friday
in ringing terms in this House that "We are
committed to upholding the Constitution and
we shall uphold the Constitution." Did the
Home Minister say, "We are committed to
upholding the Constitution provided the Uttar
Pradesh Government supported us? Did the
Home Minister say, "We shall uphold the
Constitution provided we got the cooperation
of the Uttar Pradesh Government?" There
have been occasions in this House when the
Home Minister has made statements and said,
"l am saying this on the basis of the
information that I have received from the
State Government. So, we do not know, we
are not responsible for the truth or otherwise
of these statements." But did he say that about
Babri Masjid? I am asking Mr. Bhatia
because he is a constitutional lawyer: will it
be enough for the Central
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Government to stand up and say that they
gave this assurance to Parliament only on the
basis of the assurance of the U.P. Government
and that today all the fault lies with the U.P.
Government, all the fault lies with the BIP,
all the fault is with the Courts? It is a very
strange logic that I have heard in this House.
Again, there is a commonality between them
and the BJP when Mr. Sikander Bakht was
saying that if the Allahabad High Court had
given its judgement before the 6th, Babri
Masjid would not have been demolished. Mr.
Bhatia was saying in a language which could
have been perhaps milder that*.

But then, can we abdicate our responsibility
and put the blame on the judiciary? We must
be out of our mind totally to bring the
judiciary into this and blame them for all that

has happened.
SHRI SUSHIL KUMAR
SAMBHAJIRAO SHINDE

(Maharashtra): I am on a point of order. The
hon. Member is referring to Mr. Bhatia's
speech, but when Mr. Bhatia was mentioning
that, you have specifically said that if there is
any reference about the High Court, that
would be struck off. You have given this
order from the dais that there should not be
any such reference. Now can there be a
reference to the High Court by any other
Member? That is my point.

SHRI CHATURANAN MISHRA: That is
not a point of order, that is a point of disorder.
(Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): When Shri Jaipal
Reddy raised the point... (Interruptions).

SHRI MADAN BHATIA: Sir, when I
spoke, there was intervention and you said
that those words will not go on record.

Those words cannot be a subject of reply or
comment by an hon. Member because they
are not on the record.

*Expunged as ordered by the Chair.
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Otherwise, I have a right to defend myself.
So, he cannot say something on what I am
supposed not to have said.

SHRI MENTAY PADMANABHAM:
That has gone on record. (Interruptions).

SHRI YASHWANT SINHA: What is your
ruling?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Any reference
relating to Supreme Court and High Courts,
according to the convention... (Interruptions).

SHRI YASHWANT SINHA: No, Mr.
Vice-Chairman, have you expunged all the
reference to the judiciary which was made by
Mr. Madan Bhatia?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): That is what I have
said... (Interruptions). 1 said that it will be
removed from the record. I said this when
Shri Jaipal Reddy raise the point.

SHRI SUSHIL KUMAR
SAMBHAIJIRAO SHINDE: Thereby if any
reference comes on record, that will prove
that somebody talked on the point of the Hign
Court.

SHRI G. SWAMINATHAN (Tamil Nadu):
, Sir, in the parliamentary parlance, only a
matter that is sub judice should not be
discussed in this House or a judge should not
be criticised in his capacity as a judge, but to
say that you should not make any reference to
a matter that has already been adjudicated by
a court, is not correct because all the time we
arc talking about courts... (Interruptions).

SHRI YASHWANT SINHA: I am asking,
what kind of reference are precluded?

SHRI G. SWAMINATHAN: Only two
things are precluded in this House. One is a
matter which is sub judice and the other is
that no judge can be criticised for whatever
he has done as a judge. So, it is not correct to
say that nobody can make a reference to a
matter which has already been decided by a
court. AH the time we
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are talking about the Supreme Court and

about the judgment, and to say "you
should not talk about it," what is

this?... (Interruptions)....
THE  VICE-CHAIRMAN  (SHRI V.
NARAYANASAMY): Mr.

Swaminathan, you take your seat.

SHRI G. SWAMINATHAN: My personal
feeling is, what Mr. Bhatia said should also
be on the record and what my esteemed friend
said should also be on the record. That is my
feeling. That is the correct position according
to rules. ... (Interruption)...

THE VICE-CHAIRMAN: (SHRI V.
NARAYANASAMY): You take your seat.

DR. JINENDRA KUMAR JAIN: Mr.
Vice-Chairman, I would like to support the
contention of my friend... (Interruption)...

SHRIMATI JAYANTHI
NATARAJAN: All that Mr. Sinha is saying
is that Parliament and people should not
abdicate their responsibilities to a court of
law...(Interruption)...

SHRI SUSHIL KUMAR
SAMBHAIJIRAO SHINDE: There is no
content. ...(Interruption)...

SHRI G. SWAMINATHAN: It is very
strange that the hon. Member is being
supported from the other Benches, and that
too by Mrs. Jayanthi Natarajan.

SHRI S.B. CHAVAN: I think I am also
tempted by the atmosphere. Mr. Sinha started
very well, I must say, but later on he got
himself entangled. There is only one point on
which I would like to understand because he
referred to the statement that I have made.
Just for my understanding I would like to
know about it. The advice given by the
Central Government to the U.P. Government
for making security arrangements for the
safety of the RIB-BH entry point was not
observed by the U.P. Government
(Interruption)...
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SHRI S. JAIPAL REDDY: Temple or
mosque? ...(Interruption)...

SHRI S.B. CHAVAN: Does it mean that;
That is a point. And when I made the
commitment that we would honour the
Constitution, does it mean that at that point
article 356 should have been applied? What
exactly is the idea that you want to convey?

SHRI INDER KUMAR GUJRAL (Bihar):
Article 352 should have been applied.

SHRI MADAN BHATIA: When on 4th of
December when the hon. Home Minister was
giving the reply...

SHRI V. GOPALSAMY (Tamil Nadu): He
is making a speech or what?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): No, he is giving a
statement... (Interruption)...

SHRI MADAN BHATIA: ...then the leader
of the Opposition referred to the scope of
article 355. I stood up and I tried to explain
that article 355 would be available even when
there is an imminent and serious danger to the
security of the Constitution of India. These
hon. Members and their friends then stood up
and said, "Why are you giving a lecture when
article 355 is not there? Let him sit down."
...(Interruption)... They said they were totally
satisfied that article 355 should not be
invoked. This was their stand. They made me
sit down. And today they are talking about
the Central Government not having invoked it
at that particular point of time. Therefore, the
Hon. Home Minister is right in arguing that
rather article 356 should have been invoked.
Is this the stand?

SHRI YASHWANT SINHA: Mr. Vice-
Chairman, Sir, it was not Yashwant Sinha,
not Mr. Jaipal Reddy, not Mr. Gujral or Mr.
Bakht, none of us, who argued from this side.
We did not say in ringing terms, as the Home
Minister has  said, "upholding the
Constitution is the responsibility of the
Government and we will see to it that it is
upheld." It was he
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who said it and it was his responsibility,
therefore, to work out his modalities. He can't
come to us on the 18th December and say,
"What did you expect us to do"? Did you call
a meeting of the leaders of the parties, did you
discuss with us, did you say, "Here we are
faced with this situation; what should we do?"
You took it to the National Integration
Council on the 24th of November, Mr. Home
Minister, and you got all the authority that the
country can give you, the people of this
country can give you, to act in the best
possible manner with one objective to protect
the secular fabric of this country, to protect
the mosque at Ayodhya. That was your
mandate, that was your responsibility. You
admitted it. You can't turn to me at this point
of time and say, "What should I have done?" I
am not privy to all the information which
flows to the Government.

SHRI S.B. CHAVAN: You have
misunderstood me... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Sinhaji, you have to
conclude now.

SHRI DIGVIJAY SINGH: Sir, only five
minutes are past now.

SHRI YASHWANT SINHA: Mr. Vice-
Chairman, there are a number of questions.
When Mr. Mufti Mohd. Sayeed was
speaking, he asked the Government this
question, and I only hope that when the
Home Minister or somebody from the
Government side will reply to our points,
they will meet these points.

They have to, because these points have to
be clarified before the people of this country.
If the demolition of the Babri Mosque was
started before twelve noon, why is it that the
Prime Minister called the meeting of the
Cabinet only at six o'clock? Six hours, six
precious hours were allowed to elapse, and
another 40 hours were allowed to elapse after
President's rule was imposed for Ram Lalla
to be established there, for the wall of the
temple to be constructed there?
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DR. JINENDRA KUMAR JAIN: Ram
Lalla was already there.

SHRI YASHWANT SINHA: No. It had
been removed.

Today the Home Minister tells us in
this statement that they propose..............

SHRI CHATURANAN MISHRA: It was
only transferred, not removed.

SHRI YASHWANT SINHA: ........... that
the demolished structure... (Interruptions)

SHRI V. GOPALSAMY: No, he is not
yielding.

SHRI YASHWANT SINHA: .... is going to
be rebuilt. The Government is saying that the
demolished structure is going to be rebuilt.
What is the demolished structure? Even the
Home Minister and the Government of India
is totally, thoroughly confused on whether it
is a mosque or mandir. They do not know
what it is. Are you going to rebuild the Babri
Masjid and instal Ram Lalla inside it and let
the dispute fester for the rest of this century
and the twenty-first century? What is it that
you are trying to do? Words are flying
without  anybody understanding their
meaning. You are going to rebuild the
disputed structure and rebuild the dispute
along with the disputed structure. This is what
you are trying to do. Please go ahead if this is
the buddhi that you have, this is the akal that
you have.

Mr. Vice-Chairman, I want to say very
clearly that after having slept the sleep of
Kumbhakarna, these people have suddenly
woken up after the 6th of December, and in
their frenzy now they are taking steps which
are totally uncalled for, unwarranted. I would
like to lodge my protest and my party's
protest against some of those steps. They arc
not warranted. We were against the ban. You
cannot enforce that ban. There is no way. The
Bajrang Dal is not even a registered
organisation.

What did the Jamaat-e-Islami do in
Ayodhya? Did they demolish the Mosque? In
your frenzy again, to keep
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balance between this and that, you have
banned the ISS, and the Jamaat-e-Islami
along with the RSS, the Vishwa Hindu
Parishad and the Bajrang Dal, and you are
not able to enforce the ban.

We are also against the arrest of the
leaders. I would like to make it very clear that
if the BJP has. bounced back and if this
Parliament was held to ransom, it was largely
because of that inept step that the
Government took. We were not in favour of
this.

We are also against the dismissal of the
three State Governments which have been
dismissed subsequently, those of Madhya
Pradesh, Himachal Pradesh and Rajasthan, let
me be very clear.

The time today, Mr. Vice-Chairman, is for
plain speaking. The time is when we must say
that fundamentalism from any community
will not be tolerated any more in this country.
Let us be very clear about it in this House.
Let us be very clear that the swing-back will
not be to pander to the fundamentalism of the
minority community. We will be doing a
great disservice to this country if we ever
indulge in that.

I would like to appeal to all. Let us forget
electoral politics for a moment. We will be
doing a great disservice to the future of this
country if votes, votes and votes alone are
going to be our sole concern. Now they seem
to be walking away with Hindu votes.
Somebody else will try and pander to Muslim
fundamentalism and walk away with their
votes. Somebody is walking away with the
votes of the backward people. What the hell
are we doing in this country? Can't we be a
reasonable people? Can't we once again re-
establish those values which are so important
to the very fabric, to the very existence, to the
very future of this country?

THE' VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You have to conclude
now.

SHRI YASHWANT SINHA: Yes, Sir, I
will conclude.
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Mr. Vice-Chairman, it is, as I said, a
moment of introspection. It is a moment of
repentance. It is a moment of remorse. Our
hearts must be full of these feelings. If we
want to charter a correct course out of the
present mess and morass in this country, it is
time for maturity.

It is a time for measured responses not for
immediate reactions. It is a time for
magnanimity; it is a time for maturity. It is a
time for generosity. Let us not play petty
politics. It is a time for statesmanship. Mr.
Gujral was right when he said that it was a
time for statesmanship. It is a time for healing
the wounds. It is not a time for confrontation.
The Home Minister has said it in this House
that even on the 4th of December they were
hoping that there will be no confrontation.
Now, absolutely unchecked they have gone
into confrontation. I do not know what the
outcome of it is going to be. Secularism has to
be defended. The 1931 Resolution of the
Indian National Congress — the Karachi
Resolution — said that religious neutrality of
the State shall be an accepted principle, an
article of faith, in independent India. It is the
religious neutrality of the State which has to
be reestablished. But along with that it is
important that the Government maintains its
credibility, its moral authority. If the
Government does not do that, if the
Government loses it further, then who can
save this Government? Who can speak for this
Government? We need not be harsh judges.
Mr. Bhatia was saying that we must all unite,
put up a united front, strengthen the hands of
the Prime Minister. How? What is your plan?
What is your action programme? Just fighting
the battle administratively and legally will not
help. We have to fight the battle politically.
The challenge which has been mounted to the
very fabric of this nation has to be met
politically. There is no other option? Let me
be very clear about it. You can ban this
organisation or that organisation, you can ban
the BJP, you can ban the Muslim League. You
can do
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what you like. You can take a lot of
administrative actions. You can forbid them
from coming to power. But as long as they
have the minds of the people, as long as they
possess the Hindu mind...

SHRIMATI
NATRAIJAN :They don't.

SHRI YASHWANT SINHA: If they do,
then where is the hope? It is, therefore, for the
minds of our people that we must fight. That
mind which has been poisoned, that mind
which has been possessed, that mind, which
is sought to be misguided. We are talking
about secularism. I have this Burhanpur
Masjid guide. This is an ancient mosque
dating back to 15th or 16th century. There is
an inscription there in Sanskrit.

SHRI KAMAL MORARKA
(Rajasthan): Don't tell them about it.

SHRI YASHWANT SINHA: Whom are
we trying to teach?

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, I appeal to Mr. Yashwant Sinha
not to refer to that mosque. Otherwise the
BJP will demolish that mosque also.
(Interruptions)

DR. JINENDRA KUMAR JAIN ) am
surprised to see this.

SHRI YASHWANT  SINHA: Mr.
Chairman, 1 was saying that secularism is in
our blood; liberalism is in our blood. It is the
very essence of our society. Nobody can be
allowed to destroy that; nobody can be
allowed to change that blood which is
flowing in our veins. It is there and we ire
very clear. There has been an international
criticism. Our neighbours have criticised. We
have to meet the challenge unitedly. There is
no doubt. We are very clear. In Pakistan they
have destroyed temples and still they are
asking us why Babri Masjid was destroyed.
They will do, because it is their bounden duty
to create embarrassment to us. It is very clear.
We will be judged by our own standards
internationally. International community is
not going to judge us by the standards

JAYANTHI
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of Pakistan or Bangladesh or Iran. They are
going to judge us by the standards of India.
Therefore, we have to face the problem. And,
as I said, we have to face the problem with
magnanimity. Let every community which
innabits this sacred land today resolve that we
shall not fight these petty battles. What is
going to happen to that piece of land? Will the
BJP and the Vishwa Hindu Parishad be
magnanimous enough? Shall all of us be
magnanimous enough to agree that instead of
a mere Ram temple to the Great Maryada
Purushottam, we shall agree to have a temple
of all faiths at that spot of land or a temple
where all faiths will mingle? Is not that
perhaps the best tribute that we can pay fo the
one we revere? That perhaps is the best tribute
that we can pay to the One whom we revere,
to the one we worship. Let us not reduce great
things to small dimensions. Therefore, I am
appealing to this . House, I am appealing to
the Government, I am appealing to the BJP,
give up this path of confrontation. For God's
sake, let us agree to work together. Let us
agree to work together for the future of this
country. Let there be a meeting of minds. Let
there be a common course of action. Thank
you.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Shri N.K.P. Salve, not
here. Shri Surest Pachouri.

#t gm =8 (va Wmw): TIm
ATy TEEE, 6w W PR W A
3Rlen A < EreEE W g I 98 @
Tg A ) TN A T AR A @
A FW aF g @ A IAA B TFR W
a3 T B TR I o Ak o
A A Y T T W oW (IAE)

SHRIMATI JAYANTHI
NATARAIJAN: Sir, can we have some order
in the House? We also want to hear what he is

saying. If you can't Control the House, let him
wait until the Member have settled down.

THE VICE-CHAIRMAN: (SHRI V.
NARAYANASAMY): Let there be
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order in Ithe House. Shri Suresh
Pachouri, please continue.

Migmodt: IR wafss
R R sehay X X oraners s g, Al
THR Hed W W R wa, I @O 7 ¥
TR T st ¥ faens o afew fafie of
TR W A R ¥ T Rl o I
e ¥ ) WA o) w6 o ¥ Prd WA
ot ol o e won & Faods e e @
Bhm i % o oy v T ¥ ok Rra
i o # TRe o ¥ fraesl 9 s
foran B “uw S o o W B w@
thmisoidfgsad s
A Imomm sk W A
T il § a gAa § fem ff s o R/
o v 1w, 7 O fafy feR 10
el o o b ¥ Y A fe W
fek) oftwfe 6 R 1 avdinan &k w0y
A oW T T A w3 e @
mifera 9 @) 368 S R s }, R wERA
ol FARumFA iR W I
o Wi W T W 39 sW H I fm
¥ & fe 3| W B B 3 ol geasd 3
& @m wit &, 3 aafhea feg s #@
) e W A w E atm W
Wakm s g sl s w
T o 3k T8 W @ A An W ffar-Red
F A 1 IGF I@ A T W 92 K
T ¥ O A @ R w3 Qe 9 A
A 78 fogar % Wy T 75 WER ¥ Ted
FEw s A R d gt
PEIRemmwbngmite
] w3 ¥ Atk W &

Mg TR
o A 35 A vEr W@ R, B g W
R @ ¢, P e W @ W@ ¢ A
e Wl @ G A el 3 gl W R
b1 B g v @ S R @ A R Pem
e ) INTE uR @ } o wll v
LA A I B, v WET TN A A
R B e @R W
o & 4R A 9 &M faam X A vl Iy v
W YR B AW W T I B WA



387 Statement, and discussion on
the situation arising out of
of Pakistan or Bangladesh or Iran. They are going
to judge us by the standards of India. Therefore, we
have to face the problem. And, as I said, we have
to face the problem with magnanimity. Let every
community which innabits this sacred land
today resolve that we shall not fight these petty
battles. What is going to happen to that piece
of land? Will the BJP and the Vishwa Hindu
Parishad be magnanimous enough? Shall all of us
be magnanimous enough to agree that instead
of a mere Ram temple to the Great Maryada
Purushottam, we shall agree to have a temple of
all faiths at that spot of land or a temple where
all faiths will mingle? is not that perhaps the best
tribute that we can pay to the one we revere?
That perhaps is the best tribute that we can pay
to the One whom we revere, to the one we
worship. Let us not reduce great things to
small dimensions. Therefore, I am appealing to
this House, I am appealing to the Government,
I am appealing to the BJP, give up this path of
confrontation. For God's sake, let us agree to
work together. Let us agree to work together for
the future of this country. Let there be a
meeting of minds. Let there be a common
course of action. Thank you.

THE VICE-CHAIRMAN  (SHRI V.
NARAYANASAMY): Shri N.K.P. Salve, not
here. Shri Surest Pachouri.

B g i (va wlwm): N
Ty wEY, 6 e @ TR ¥u ¥
vy & W T = O NS
ol COIUTR O o SRR R
LR R OR R Rl
& am aRE TR 30 7 Afw ol W T
w2 N B ¢ o v g ol (wEOE)

SHRIMATI JAYANTHI
NATARAIJAN: Sir, can we have some order in
the House? We also want to hear what he is
saying. If you can't control the House, let him
wait until the Member have settled down.

THE VICE-CHAIRMAN: (SHRI V.
NARAYANASAMY): Let there be
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order in the House. Shri Suresh

Pachouri, please continue.

MPre: g ma e
fRER B R ¥ A aweE v g N
o THE F AW KD v, ¥ =W q @
AR WA v § faens o Wi e wi S
R W # W R § o g sh s
=R F % T O W §E ¥ 0wl
g Rl W o v & Rred fag w dm
@ ¥ % sfa Wt W R ¥ ok P
R wd o AR ARG Gl w9 Wi
w W ) R amie ¥ Rl 3 4
o v & B aE W A9y o W am wn
¢ 3Rk W1 & oif & Fry w8, Wl & oo
& 9 wf ¥ ¥ e € ot o wi W
oA 9 @ g ¥, Maw @ a vl B
w1 wTr §1 W, 5O W R fed o
W e R A A e At
fawat oftofy o fraa R aden # ol 9 w3
o TR R 10 R @ ol } wga R W
s 90 4 Tud A g e 3, A T
oA &, 3w = Al | o g
7T W) W WD W A v
i ¥ 76 38 uR frared 3, 33 Wil wesi R
& an uie 9, T oRfvsa B e R
g W v v ow b e wa @
el T ReF @ W s SR A @
w3 ok 18 59 A W 9N W Rrem-Aud
w0 g € 3E% T 3 W I @ o
w0 ¥ o ) o W A
# wf Pragm & wa g 98 wer w0 i
fs T8 W & 93 9 % ool fod wf
wRIiBeunwhmidn
o W i I5 dfe wm A

g isNoom R @t At
o AR ¥ W v W ow b, g e
AR w L, ¥ gem vl @ wd A
e wd @ w0 9 d oyl @ ol
§1 o ity W R wp s w § Bf giaw
e W awer wg W § e v wen
ot 3 3 o ¥, o e TR W o @
i ddad i Rw
f5a % W I w wn Rer X & ol 3w ww
w T WK T W W hEm N aRd
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LR TR R AR
wR A, W A v % e sEx
Wt Rm A e ¥R w
favem %o, Regam ol wiFEm ww T W
gt T R oee W T R el
W AR ol R AR R e
ke & wga A g IwH o ug
froen fs ARl F =W R wd A gem
W # o ol O g R ¥
A E ERfE G AT An &
] F D F W dww A R I
Rt ¥y & e fif 7 1) 2K A o
& % w sew oo = g D g ook
fm hafaw wofom fe 4 U d A R
alFar PR MIcA g R w®
W SN T WM @ W e R
s ¥ aed 79 8w t R
T R AR eI MW
wg o @ TR WA W F el F
@ 9A €, 3% W ¥ oRffEl F
ST I A o uE T W B W
R W W AFw WA | SRowaHd
3 TR, W A AR O @ owwt Wm
= N aw awd, 7w 9% WAl Apl § frer
fnd Q1 A, e F oA ¥ a@
s W TR o T R Y § e
Wi | 3o o) w0 ) 3 3w W #
®F AR @R e ' w1989 ¥
e gom o W 1997 F frewam gen
a — TR T & T Y, @ o §

Whoever trust a faithless friend And
twice in him believes Lays hold on
death as certainly As when a mule
conceives.

¥ 1989 ¥ R F wEhe B oW, R
£x @ R B B g e } B 4B
e fowd, W Sdumg, ToE W Ak
o3 T B 3 gaeR Bl 4 3ud g8 IR
w-—u—

"The VHP undertakes to abide by the
difective of the Lucknow Bench of
Allahabad High Court given on 14.8.89
to the effect that the parties to the suit
shall maintain the status
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quo and shall not change the nature of
the property in question and shall ensure
that the peace and communal harmony
arc maintained."

# qzr wew § s s ¥R 39 wwg R
T A W A, 36 T IR R e
Yo+ A Oy W AR R} @ W A
st wed ¥ & A wg v g, W@ A
B wWfaE o) R 5 R, 3 e
w fm | T s W A ARE AR

i,

# w, fafim Tifw < ¥ A F Tm
fdm w0 & wrdis W od ¥ el ¥ W
CEL I I
ot eI WO TS

b o o dw woh e of dwe R,
B @ R w9 B e Wiate
sfirrr 2 o 5 fow 3 wed 98 i

Foen a | e TR ¥ sEan W Y
O oA F R S W Swen - Ak ot

WA W I W W FW W 4
AT fFR o wom § 6 @ o el
a8 w8 off | e R it 3 T aw
T d—aFR §F # five w7 e 3=
AR % WS W A R D F W W
Yoo w0 O W wm ¥ ol srsanht @ R
W T W A E R YW R Swew
£, f| T @ W W h, IEE W
of ¥w 4 o @ R A Foh @ o

W W oA $ Y TR @ 4 Ra w

o dw R 8% 5 e & g o W
i
¥ o 9 wew §, A, . (SEA)

SHRI G. SWAMINATHAN: Sir, 1 am on
a point of order. No proceedings of this
House can be recorded within the House.
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SHRIMATI JAYANTHI
NATARAJAN: He is not recording.

SHRI G. SWAMINATHAN: What is he
doing?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Suresh Pachouri,
kindly keep it inside. It is not allowed
according to the rules. It can't be done.
(Interruptions)

s gio weitl: e, 9k ¢ ek wom,
3 ¥ 3 gu D W B BN T i SRR
g § sk a8 o Y ¥ Qi
t ok 3k Tifis ol = witwd, s§
a o oaE W
THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Please follow the rules.
Don't produce it in the House.

ot o ool ¥ R W AW Fa A
dem e ¢, fawam R owe fwd @ @
#E P G | 3m F w0 gww | s R
T T Y W e e
e | g T etw few W, o 3w el X
M T W 959 FA ¥ fan FR {1 vty §
7w 9h == s

AR FE @ A E 25 TR B G
2 I I AW H TER ¥ @ Y- T
o 5 9% gl w5 W d A anf) 9
% RV F FFIA T @ | IR WY TWER
Y ww fr o o ot | wd Qg ake
fou fig ho, ok o wee @ T8 AR
F 6| AER T T @ Y A e R, 3
i R, 30N W O W o ¢ B IW
W R 3 v W 6 frw fig ey ok e
I § frar-foet 0 & T ow A @
Rl wga w11 27 A A fRfae R
w28 Wl @ ufRdfae R m, fawd O
gFur R T 6 e wR A T @ e,
gg} Ffo wend 78 & W st ok sw W
Qg sFa o & F Gug v, e S
3 ik sitmd Rrwiod fafirm o 3 o TR R
" W faw W= R

# o R TR W 8 9 9 e 3w
@ § 5 IR oM dES P oW R
&N B T o B e R smmEe
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T w, W wwd 3R o G ¥ W W

A

sit qwe W wegw : 3N T WA G B
& T o w T Y, s ™ owwa N

ft g W= A | T, TR
R TR @ Ttw @ A

sh gae f wmgw: 9y A W AW

i) e ol : o DA o Fend X 2w
WA W m

o T Bo e : A B RS W W
¥

Mgt A mww =
Yug el & A Fa ¥ fum 4 o Em
fifim & ™, 3fF wi Goe @ A5 N S
it W« 99T N 9N 0w F o 99
wha A of dwe @ 405 g N v A
7 WR | ¢ o 5 o § 4w dvw
o @) IR S g, d e W
Fe RN wA 2w, ol g J o Yw W
sy e o § man § R TR A B,
F g ot TR T WEA ¥ AR, SO
FN FE A . (HAUA) IR w% G
TR Y g2 frma 31 sul e O X ww
o, o # ot w doz F el 9 e
¥ ¥ 5 IR Yo W AEL AN T/ AN
oft & Fico & forg 79 @ wed ¥ fR o
TR Soa ? f& wawms =4 e A
TR T ¥ W T @ fa i srTwEa
it 9g ¥ GuA F IR (R A Gk
AN W R Y, IR W A w o, R
Fedim?) AMmam e smma
a9 I ¥ & G FA R YaR 7@ W
ween Preme €, @8 Fvh W W @ @y,
I Fp o s am FR YR woIm
wla & #¢ ¥ T @ om0 7w fedt
wla & w W W (i AR akE @
TeERE W e @ 3) W Gug = Poig
sq ¥, sfiedi ¥ ok unlgdis Ew W
g $ae & 5w 6 Rage R i W& F
R focge & 3§ B 98 I 12 TR 15
e @ & Jw wew A wih | oTw
el w buen &) sl wiad & vt
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¥ e o ug ¥ e W oy &) 3 ow
o Y0E 0 IR tuw @ sd W
® T wow ¥ @ gl W e s
o ¥ 5 dw B G QORI AW
i @ &) R 3R o w B A en A
@ ¥ s 7 ¥ T W oA w0 A T
Qo § % 70 w1 O F0 oK FE W
qieH @ BN sd| wR W I R R
oeH 3 @ 5 o & A T wEr sy
A oo R Q¥ A w80 T g
WA B A TV B W TR A W
N1 & ¢ A T @ W@ g o
FN-F P AT 1 TR FEE T e 3
AT E s N T tiws
ata 3 o T S R o s\ R
A vy W g I A F A" F D o
WA e B O w1 B @ amg s Rw
& AR Y A T P A ¥ SR Es W
B w39 o g @ W oW ey
wem ¥ W, g FRed s aed § e
3 T gak A s A @ Koy W owwe
HE a & T g fomg Rt
o Wi 93 F A 3 @ w9 & fm
A w2 o R} R ) w S
gon el s A = R om ¥ S wd
ey & wile @ ) 57 F arw R ¥ &
@ WE W 9@ W 3391 ¢ 36 WNE 9 A
¥ uw ¥ B v F W 6 fwa # gae
A R W S an 1 AR e 3w Ay #H oA
o A R anaw @ g Sl @ e '
aad & A IRy, HorE SR AR 39
wRG T M0 g A o ) E o W )
Q e % R AT 2 A a® W A AR T
¢ S Wy 4 F T 9 320 A ¥ wiy
) G FA YIF 3 T AT G 6 5 J
e &3 = fap 30 wed ¥ R W o R
e g Sz M3 i 2@ ) 0 gER 6 WA W
g ¥, W P W P, R R
P gt M o o & =T @ gad
iy T oW W@ A4 et 9 g ¥
iR mmtiTE RS
g i, fire WAh, SR 9@ w4, 09 ww
# 3T & gy, o wGam W ' | W
oz X srard u¥x 3 T f Rreray &
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AR wmms I Idm w
& T oaw R T SgE w0

@ B ¥ 2| R S e W R
T A PR R et ek s
oo T fiftrn ol wndl wET ¥ wE R
A, N Fo a3 R O B R e wa
A & foy g | waw s o ¢ & wEl
v feafa W W OSR TR W W T R
AR, T T /W T R TY oen &
s ¥, AR W g A W sel g
ey ome ¥ s we & RO @ wR
w0 A B s ofm, R e
we Al ferf == fff g

& BRI wEW . B K@sh)

st gror =il o e we W o
gt St @ T feR ge awd W W@
A ¥ w39 owmg asd @ Owh, ™
fveaR, IGW WA W ww & 9 & Wl
W GO " T o 6 e 9 e enmy
Af R G ® T § Rerre TR F
AR R F g F AR, W AN | AW
T O R, 3wl e ag gl

s e wme omepEnforan ;. ¥W-dw
st W @R : 3@ W W@ s
aFfa t amE? dma 2 W g Wi

st giw o= : AR, A o mem @
9 = ¥,
THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): You please kindly
conclude.

it gror well : mgEy A e ngm @
qPW TER § e T To Jdl I Th T
o Q R 9 U9 ofEn F o B oud &
fo meaz ¢, &faum R W R ¥ R
#feag ¥, W G = fofg T & forg et
tagma aim A FT @AW
& W @ R W oA W feed % feg
FoH Tira ¢, o ¥ A e @ ol
# Tt v A L a7 W owen et St
S I8 R amfes wem o F29 @R
¥ T w2y @ W ok wEhw w
e w7 @ TR, 3% wEd ¥ A6 R g
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i =g gl R, e el @ o ¥
At g S ddtad g =
= afm, ¥ maRy A s fim v R
S 4 P dn A N g I ool
& W oW I ¥ v ¥ MW whE
& 8 fm gfts w0 A sREl ¥ Wy
R & e g, s W e IR
ti s wha B vw ™ WA W@ W
A W W W e R ek el
avra frw sk oge By o AR Ra &
w® W eoR A S e am )
g% B 12 % 1220 W = F g aw W)
= v e % ok R @, w, AR S
hpfrmfm | TR @ 20
Rfe & draftsa Yo & ¥ gas 3
98 3w, Wi d@d W @ aw el
e o vl @ @@ 4 B wha Rhm @
waeg 3 &1 36987 B3 F Wz T =AW
R 1, PR FIR, R R 3 R =
78 Gl ok A U EE W W
U IS B A7 WAR, TR A
oy TR ol A i o @ naRTe &
o ol o el 3 R W dan e

M v il 91 TR vl %
Wl 3 gt W 4

mmﬁtﬁwii\awilqﬁt

i RINa s amt

fs = vom v §, W s A W TS

5.00 P.M.

afy @ wne § A Fer-fes & WY 3
e o w3k fed T 3w @ o
qoifd 3 o fom

0 A R, e, TRRRRS ww X
& W § 5 6 o0E v fafed B =
W Avad ® o9 o A gelegRa T
Al & T 9 8, 3 Ehitkia swlk
& N Ak wh o ez o
awEa 0 2R 8 e N wE I W
Rt 3 @ Az s e s R E
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W), D RFad wF e o X o AR
fa Ty AR T WY Wed T WA
W oug W Wt fiw oo, fea &
g a4 T wey W, 9% T oa @) ik
Ak A wul FERA o T FRAE &
I xRt ¥ oz, Aol ¥ T, W
waat e & R @ G FER § A
T B

ol ) o R, WA, § @ aem §
H TR W T U AR % ARES
W S e Y, 7 sk ohw W
oo % W owEm w f, ow N
wEfE MR A N m .
wé T8 3 fr wirtfim dvgle Gt & For
¥ weg ¥ fasder 46 ol awells s o
% ol aal A sudim a? =y wd
1 ¥ s T oy s o & Sy SfEl 3
R H dea-gfiem Rrad T wga @ 4,
a7 & Wy foren & FF W R W o
A e ¢, B ® f5 3w wfyde am R
w47 35w Wi gf ) fow w0 @
ag ¥ gf ¥, & N = ol b e e
qe vt ¥ g A AW G AR, e
W ge 7 A 'S N g ¢, o 0 A Py
wm § ok wma § 3% fag @ wia =
3oy WA srtemw . (aen) ..,

fi vt e (uw wWaw): W
W R T 4 Ay
2. (maEm)..,

a T AW A 9 AR g § g ok
T ®2...(0Ear)....

SHRIMATI JAYANTHI
NATARAJAN: I Think you have a
hearing problem.

You are not understanding what he is
saying... (interruptions)...

Al gt ool wm, § e wem 4
Y wew @ waw wed § B oS s
g ¥ AV < i free el
we % DoE q I w Bfaed 3 ool =
wrd frart & @ B G ok G Vel A
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oW ¥ 5 oz oew wfRw @ e
o W W @ W gh W) Y
mry o e ¥ R fafed 3 ¥ e
wrql feerf o) R SR R A A A
a&# @Y The local administration was

not cooperating in the State. This was stated
by an Army officer.

ot sasfion anrne ¢ TR ffeRd waq
& A v v = gl Ry SR
#2...(3maaA)...

st wen afgr: 39 e fade #t
q g s W owog R THW
#1L.(maam)...

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY); Will  you please
conclude?

SHRIMATI JAYANTHI
NATARAJAN : He is not allowing him to
conclude...(interruptions)...

A g vt weam, # 9% PR W
e § Sk e § T s el o
) W & W W} s, Gan ol wafg R
T fom o TR [ Ve w9 BE
o) s A R W oW U A
dwfer gamE § wW g ¥, Wl R
awdl § U n gom @ 4, o B s
® w-aew g o 3, R da @
e farfa T € &, Sl WOW
MW VR et o R w A
¥ v 4 wdfia wam g wed A R
#ra ¥ amam o 3 8, W g e
w3 U & oal - fRl 8 s
s shdmdwmdafsem
R R CEC R R R R R R
RNEpiRifTcsmEdsmwa
5w wwda §1 w39 3n & e § R
WA AAE e S A W@ A g
el R e R s R et w
o R yEm iy i AR s dn @
fru wa §:—

"I AR [ IW, W@ W R
fosR 3 3 ww o b
‘g w W
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@, B f & of S =D 4, A wh
w i d ol ol W W mEm
fififa w0, 9a ™ s A offeefill | fae
T L(EeR W 9R).. s § s
i i, s A R ¥ 95 4 R,
I o AR ¥R ) IeEE O @ R
wa @ § 5 ¥ ol Wl {1 T8 O T
A AN R ITI R T
o fm 75 Redfes o §) fm o ol
firdzit % vy 78 99 AN WM A F .
™ 3w A I e @ gl B AR Tl
§, 3y Tl o frieid € v 3B Ufm
trmipmra A s fm @
WA E R TR L PR
=zh wg 2wt ¥ am A s e e
A ¥ ol v & W, R I W
wowd W FQ Y, P woad W wR g
wien & Fomom 33 AR e W a3 §

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly conclude. You
have taken more than 40 minutes.

o gor vl : B &, e, & W g

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Shri V.
Gopalsamy... (Interruptions)...

There is a time-limit for everybody.
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SHRI = VITHALRAO  MADHAVRAO
JADHAV (MAHARASHTRA) : Let him
speak for another two or three minutes.

THE  VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I have given him more
than 40 minutes. He has to conclude. I have
told him also several times.

SHRI = VITHALRAO = MADHAVRAO
JADHAV: In the Lok Sabha, Members have
spoken for a very long time. This a very important
debate. He was on a very good point. I request
you to give him more time.

THE  VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : There is a time-fimit
fixed for each political party. Let us strictly adhere
to it. Mr. Gopaiswamy, you start.

SHRI V. GOPALSWAMY : Mr. Vice-
Chairman, Sir, at the very outset, I
would condemn the deplorable dismissal
of the three BJP-ruled State Govern
ments, Madhya Pradesh, Rajasthan and
Himachal Pradesh, as an act of
outrageous assault, an undemocratic
assault on the Constitution. Sir, we, the
DMK, will be second to none to raise our
shoulders to fight the fundametalist
menace, the Hindutva concept of the
Sangh Parivar and the RIP lock, stock
and barrel.

Because my leader, Dr. Kalaignar Karunanidhi,
opposed the gory declaration of Emergency in
1975, he had to face the worst persecution in the
political world of India. Had he compromised for
the sake of Chief Minister's Chair, his Government
would not have been sacked. We suffered
imprisonment in the dark Deccan cells of the
prison. In no uncertain terms, I would like to
register my point of view and also the view fo
my
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party that Article 356 should be deleted from the
Constitution. We are opposed to the invoking
of Article 356 in any form. The Democles'
sword hanging on the heads of State
Governments cannot become a platter all of a
sudden.

Sir, I feel proud and I raise my head in pride and
honour that my leader and my party have been
consistent in our conviction to uphold
democracy. It was our party which appointed the
famous Rajamannar Committee which went into
the aspect of State autonomy. On the Floor of
the State Assembly, in the year 1974, we passed a
resolution on State autonomy which formed the
basis and became a landmark for discussion on
State autonomy.

Sir, today we are discussing the Ayodhya
under the shadow of a terrible” tragedy, under the
shadow of a barbaric assault which has shaken the
very foundations of democracy. Sixth
December, the blackest Sunday, will go down as
the darkest day in the annals of the Indian history as
a day of shame and sorrow, as a day of perfidious
pillage, as a day of sabotage and sacrilege, as a
day of destruction and betrayal. I would point my
accusing finger against Mr. Lal Krishna Advani
and Mr. Murli Manohar Joshi along with the infamous
elements of the Sangh Parivar, the BJP, the RSS
family, for their murderous assault on the secular
edifice of the country. The directions of the
Supreme Court have been thrown to the winds,
they, were buried in the debris of the Masjid at
Ayodhya. They have thrown a challenge to the
very existence of India as a multilingual, multi-
religious and multi-cultural State. Is it not a fact, I
would like to ask my hon. friends.from the BIP,
that Mr. Advani on the first of December itself
made in a statement in Varanasi that kar seva'
would not stop till the temple is built? In the
very statement, he. mentioned that there was no
mosque at all, the Ram Lila idols are there,
therefore, a temple will be built. That means the
intention and the motive is very clear, that they
were aware of the
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arising out of
destruction of the mosque.

Sir, the Father of the Nation, the Mahatma
and Pandit Jawaharlal Nehru, very secular to
the marrow of their bones, would have turned
in their grave. The fall of the three domes of
the Babri Masjid on the 6th of December
reminds us of the furious sound of the three
bullets which pierced the fragile physique of
the Mahatma. The irony of Ram is in the very
name of Godse himself, itself, that is,
Nathuram Vinayak Godse. Sir, here in the
name of Ram, again the soul of the Mahatma
was murdered at Ayodhya. Sir, I would like
to ask a few embarrassing questions to the
Home Minister, to the Members of the
Treasury Benches. Our hon. Prime Minister
had stated that his calculations went wrong,
his judgment went wrong. Sir, no Prime
Minister on earth would have shown such a
callous and reckless and irresponsible
attitude. Utmost faith was reposed in the
Prime Minister by the National Integration
Council.. A clear mandate was given.
Everybody has agreed to stand by the Prime
Minister except a few who did not attend that
Council and the Chief Minister of Tamil
Nadu...

SHRI G. SWAMINATHAN : Sir, I
strongly object.

SHRI V. GOPALSAMY: I am putting the
tact...(Interruptions)

SHRI G. SWAMINATHAN: It is not a
fact. The Chief Minister of Tamil Nadu was
there and she supported the Resolution.
(Interruptions) To say that the Chief Minister
of Tamil Nadu did not support the Resolution
is wrong. (Interruptions)

SHRI V. GOPALSAMY: Is Mr.
Swaminathan denying the fact that the Chief
Minster of Tamil Nadu made a Statement in
the National Integration Council that 'kar
seva' should be allowed at Ayodhya?

SHRI G. SWAMINATHAN: She stated
very clearly that 'kar seva' should be allowed
provided there is no legal implication...
(Interruptions)
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Swaminathan,
you will get your chance to speak.

SHRI G. SWAMINATHAN : Even the
Supreme Court allowed 'kar seva' if it was
done  within a  certain  meaning.
(Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Swami nathan,
you will get your chance. At that time, you
can speak.

SHRI V. GOPALSAMY : Sir, with the
mandate that was given, with the faith that
was reposed in the Prime Minister, what has
the Prime Minister done? Sir, I would like to
ask the Home Minister as to what happened
to the limbs of the Home Ministry, the
Intelligence agencies. What were they doing?
What happened to the joint committee
meeting of the Intelligence agencies? Is it a
fact that they furnished news that there will
be the destruction of the mosque and whether
such a report was thrown into the dustbin?
Or, is it a fact that the Intelligence agencies
got paralysed? Sir, did the Home Ministry
exist in the first week of December or simply
vanished into thin air? Sir, right from the
middle of November, they were mobilising
for the D-Day. Orchestrated rehearsals were
going on in the camps of the front
organisations and the Sangh Panwar to
demolish the mosque. And Your Intelligence
agencies should have furnished that
information. Otherwise, that shows the callus,
monumental failure on the part of the Central
Government. Sir, the Prime Minister says that
his calculations went wrong, his judgment
went wrong. But, Sir, could a car driver go to
a court of justice and plead innocence that
because his calculations went wrong, he
rammed down four or five precious lives on
the highway? Will a court of justice pardon
him, condone him? Sir, the responsibility
rests with the Prime Minister, with the Home
Minister.

.Sir, we have derived many legacies
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from the British Empire. Here, the Prime Minister
has derived the legacy of Chamberlain because
Chamberlain trusted Adolf Hitler. He went for a
pact with the Nazi Germany. He was
hobnobbing, he was having parleys with Hitler and
the Nazi Germany. Then, suddenly he found
that he was hoodwinked. So, he had no other
option than to step down.

So, Mr. Narasimha Rao has become the
Chamberlain of India with a subtle difference that
he repented and resigned and our Chamberlain,
Mr. Narasimha Rao, still says: T will never quit
office; I will stick to the office'.

Sir, may I ask whether it is not a fact that
during the Congress regime, both at the Centre
and in U.P., in the year 1949, on the night of 22nd
December, the idols were put inside the masjid?
Is it not a fact that during the Congress
regime, both at the Centre and in U.P., the locks
were permitted to be opened? Therefore, all of a
sudden, the masjid was turned into a temple
and the idols were put inside. Is it not a fact
that during the Congress regime at the Centre,
Shilanyas was allowed to be performed? So, the
entire mess was the creation of the Congress.
You have played the communal card in Jammu.
When it suits you, you will play the communal
card.

A learned person had said : Lift one fistful of
salt and the British Empire was shamed. Today,
lift one fistful of rubble at Ayodhya and put every
Indian head to shame. Sir, when these merchants
of destruction were destroying the masjid and
for five or six hours this was going on, was the
Prime Minister' waiting for the final result that the
entire masjid was razed to the ground? What
was the Central Governmsnt doing till dusk? You
convened the meeting of the Central Cabinet,
the Political Affairs Committee, after dusk and
after everything was finished. By 2.40, the first
dome was demolished; by 3 O'clock, the
second dome was demolished; and by 4.40 the
third dome was demolished and
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everything was finished by 5 O'clock, and our
Home Minister was telling us: T have deployed
Rapid Action Force and they can strike any
moment and will reach within eight cracking
minutes.” What prevented you; Now you are
putting the blame on the State Government. Sir,
in the United States when the Black students
were to be allowed to enter the school of
Arkansas by the Supreme Court, the local
Governor himself stood in front of the school,
not allowing the Black students to enter. The
Federal Government sent forces, the troops, and
physically removed the Governor and the Black
students were allowed to enter the school.

Today we are facing a grave threat to the
unity and integrity of India and secularism and
democracy of this country. Ayodhya incident is not
a simple thing. It is a part of a larger gameplan of
the BJP the Sangh Parivar, the RSS family and
they will not stop with Ayodhya. At different
forums, at different times, these sadhus and saints
have elaborated their theory. They passed a
resolution at Ujjain in 1989 at their Dharma
Samad, that is their Parliament a five-point
resolution and the most important part of it is
Hinduisation of politics. They want to establish
Hindu Rashtra using religion as a political
weapon. It is very clear. Their mind is very
clear. Their motive is very clear. Their menacing
attitude and approach is very clear. They had
declared that December 6 would be observed as
Gita Jayanthi day, and, with the destruction of
the Mosque at Ayodhya, in the name of kar seva,
the political Mahabharata would be started. This
was their declaration. They are advocating a very
very dangerous theory. They are advocating a
dangerous theory, the theory of supremacy of
Aryan civilisation, of Aryan race, They want to
turn the clock back. This is not at all possible.
They want to distort history.

My friends from the BJP say that the Babri
Masjid came into existence in the year 1528, i.e.
464 years ago. They said:
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'We want to remove this structure, or, the
Masjid. They want to go back to the days of
Rama. Now, it is a matter of dispute whether
the kingdom of ayodhya was there, whether
Rama was there. Even historians are not sure
about it. Even if it is assumed that Rama was
there some thousands of years ago...

AN HON. MEMBER: Lakhs of years ago.

SHRI V. GOPALSAMY: Even if it is assumed
that Rama was. there some lakhs of years ago, do
you want to take India back to the days of Rama?
This is a very dangerous theory. The protection of
minorities is the bulwark of democracy. The
majority cannot go militant. The majority cannot
go parochial. It is the bounden duty of the
majority to see that the minority is protected. My
leader has very aptly said: "The eyes of the
elephant are very small, but if the eyes are
damaged, the elephant would get demoralised'.
The minorities should be protected.

The parochialism of my BJP friends has made
them close their eyes to the reality, to what is
happening in the world today. Despite the
menacing moves which took place in Karachi,
Dacca and Teheran, most of the Islamic Govern-
ments have shown restraint, to protect the
Hindus. (Interruption) In some of the Islamic
countries, they have even donated lands to the
Hindus for construction of temples. Sir, about 15
lakh Tamilians are now living in Malaysia and
Singapore. Fortunately, or, unfortunately, it is
the only place, other than India, where they live
in peace and dignity. Most of them are Hindus.
The Head of State in Malaysia, which is an
Islamic Government, is a Muslim. But the
Government there have permitted their Hindu
brethren to construct a Mariamman temple and
a Murugan temple. Every say, hundreds of
thousands of bhaktas visit these temples. Now, if
you destroy a osque here, what will happen
there? It it not your kith and kin. The people
living in Malaysia and Singapore have
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their links with Tamil Nadu. They are terribly
afraid. But till this day, the Islamic
Governments there have shown restraint, to
protect the life and property of the Hindus.

Even if you take Rama as. an Avatar, he
nurtured brotherhood... this is according to
your own version of Ramayana... with the hunter
Guhan, the vanara chieftain Sugriva, with
Hanuman, and embraced even Vibhishana, who
was, of course, a traitor. But now, in the name
of Rama, you want to spill blood in the country.

When Pakistan attacked twice, many of the
Muslim families sent their valiant sons to fight
for India. Many of those Muslims have hid down
their lives tat the unity of this country. But
these people have forgotten that aspect. 'Hindi,
Hindu Rashtra, Hindut, it is a dangerous concept
which will destroy the unity and integrity of this
country. They are telling that the Maurya
civilization or the Gupta Civilization was a glorious
civilization that the Aryan civilization was a
glorious Civilization. This is the syllabus of the
U.P. and Madhya Pradesh schools, if that is
so, with all my pride I would proclaim that we
belong to the Dravidian Stock, it is distinct. Even
Pandit Jawaharlal Nehru admitted that ours is the
most ancient civilization of the world, totally
distinct and different from the Aryan
civilization, our culture is different, our
approach is different, our civilization is different,
but anyhow we have all joined together in this
landscape to be citizens of this country. If you
want to take us back to the days of Mauryas or
Guptas, I would say with all the force at my
command that we were never under the yoke of
those Mauryas and Guptas. Yes, they never
dared to enter the domain of our Tamil
territory. Rather, the mighty forces of our
ancestors entered the Gangetic plains and hoisted
their flag on the lofty peaks of. the Himalayas.
That is the history. Sir, if they take us back to
the days of the Aryan ..civilization, if they say
that the Moghuls have come through Afghanistan
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and Kabul, should I put a question, who came
through the Khyber Pass and the Bolan Pass
long ago? It is claimed by all that in search of
pastures they came through the Khyber Pass
and the Bolan Pass. That is the history. And
now you want to take us back, to those days.

AN HON. MAMBER: No one can deny
that.

SHRI V. GOPALSAMY: If you want to
take us to those days, then I would like to tell
you that there was no India till the British
came. That is the fact of history. Not even
during the days of Akbar, not even during the
days of Ashoka this landscape was united as
one country.. The Union Jack brought the
unity of India. Now the saffron flag will divide
this country. This is the warning I want to give
you. If you want to establish Hindu Rashtra in
the Ganetic plains, I would say, already the
North East is preparing itself to snap its ties
with the rest of India. Kashmir is burning and
you are having problems in Punjab.

(THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI) In The Chair]

If you want to establish Hindu Rashtra, you
forget about Kashmir, Punjab and North East;
the map of India will be torn into pieces. The
country will be balkonised. Sir, we accept
national integration and unity. We do not
question the unity and integration of this
country. But, Sir, we cannot compromise the
basic fundamental rights of 'we' people in the
name of domination by a particular
community. This is the danger we are facing
today. Sir, even during the days of partition,
when rivers of blood were flowing at
Noakhali and other places, Hindus and
Muslims were embracing each other in my
State of Tamil Nadu. The credit goes to the
Dravidian movement, the credit goes to the
great Periyar, the credit goes to my late
lamented leader Anna, the credit goes to the
traditions which have been cherished and
protected by my party, by the Dravidian
Party, and my leader. But, Sir, today that
poisonous air
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is slowly spreading beyond the Vindhyas and
even in our State. In Kerala already they are
facing it. But we will never allow that.
Whoever tries to inject that venom into the
blood will fail because for thousands of years
our concept has been tolerance, our concept
has been accommodation, our concept has been
embracing, respecting and honouring all beliefs
and faiths.

Sir, today they want to distort history. They
won't tolerate Begum Hazrat Mahal, those
who had fought for this country, those who
had shed blood for this country. Sir, Tipu, who
used to make the British tremble, himself had
shown an example of tolerance and mutual
acceptance of religious faiths. It was he who
had built the Ranganatha tample at
Srirangapatnam by the side of a mosque.
Therefore, Sir, today the secular flag of India
hangs halfmast. The BJP stands exposed and
unmasked at the crossroads of history. And,
for the destruction of this particular mosque,
the Union Government owes all the
responsibility. They have failed, miserably
failed, because they have been playing the
communal card. They were not able to control
these forces.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): Would you please try to
conclude now?

SHRI V. GOPALSAMY: Yes, Sir.

Sir, one wrong cannot correct another
worng. The Central Government has shown
knee-jerk reaction and response after its
colossal failure to protect the mosque at
Ayodhya. Therefore, my leader has made a
statement that the dismissal of the three State
Governments reminds us of the dismissal of the
PEPSU Government during Jawaharlal
Nehru's time, and to recall the famous words
of Dr. Ambedkar,- he described it as the
"Rape of the Constitution."

Sir, we have to fight it out politically. Of
course, we have welcomed the ban of these
communal organizations, but unless
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we flght their political concept, the most vicious
concept Hindutva the unity of this country will
be at stake. It is our duty to warn every section
and every political party that unless this
Hindutva concept is put under check, by the
end of the second millennium, by the end of
the 20th century, India will not be as it stands
today.

Thank you, Sir.
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SHRI G. SWAMINATHAN: Mr. Vice-
Chairman, Sir, Tamil Nadu has been very
peaceful after the Ayodhya incident and
compared to the rest of the country Tamil
Nadu was practically trouble-free and the
situation was fully under control. But all of a
sudden the army has been sent to Tamil
Nadu. Neither was the Chief Secretary
informed nor was the Chief Minister of Tamil
Nadu consulted in this matter. On 15th
morning at about 1.00 AM. 500 army
personnel landed in Trichy without any
information and without any clearance.
(Interruptions)....

SHRI V. GOPALSAMY: Another
Ayodhya will be committed in Tamil Nadu.

SHRI G. SWAMINATHAN: They
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belonged to the 93 Field Regiment of
Hyderabad. After their arrival, they had been
contacting...

SHRI S.B. CHAVAN: I have given an
assurance to you that I will enquire into the
matter and let you know.

SHRI G. SWAMINATHAN: My only
point is that Tamil Nadu has been very
peaceful. The army suddenly came there and
they contacted the Collector and there was a
lot of panic. What I want to say is that there
was a lot of panic among the people. Even, I
understand, some of the newspapers have
written editorials that the Tamil Nadu
Government is going to be dismissed. They
have withdrawn their editorials only this
morning. [ don't know why the army
personnel...

SHRI S. B. CHAVAN: You can inform her
that we are not going to dismiss her.

SHRI V. GOPALSAMY: Are you keeping
your cards close to your chest?

SHRI G. SWAMINATHAN:
Regarding Tamil Nadu and the observation
made by the Tamil Nadu Chief Minister, I
will conclude within a very short period of
ten minutes. A point has been raised by my
esteemed friend, Mr. Gopalsamy, that the kar
sevaks have been supported by the Tamil
Nadu Cheif Minister. I have made a speech
some days ago in this same House and I have
said...

SHRI V. GOPALSAMY: The information
is that you have sent people to perform kar
seva there.

SHRI G. SWAMINATHAN: That is totally
wrong. On behalf of our Chief Minister and
on behalf of our party, one of the General
Secretaries of the party has refuted that and
stated that we had not sent anybody for the
kar seva. Some hon. Members say that they
went there and they have not shouted 'Ram,
Ram' but they shouted 'Puratchithalaivi,
Puratchithalaivi'. I don't know how strange
things are being said and we have never sent
anybody. (Interruptions)...
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SHRI V. GOPALSAMY: The VHP made
a statement that the AIADMK had sent
volunteers to perform kar seva at Ayodhya.
This is the statement made by the VHP
people.

SHRI G. SWAMINATHAN: No, Sir. It is
a wrong statement. Somebody might have
gone from Tamilnadu. All the people who
arc coming from Tamil Nadu arc not
AIADMK people and it has been very
strongly  refuted.  (interruptions)...DMK
people might have gone. Another hon.
Member who neither likes the ATADMK nor
the DMK has said that they went there and
they shouted 'Kalaignar vazhga' Kalaignar
vazhga' at that place. (Interruptions)... The
point is that one of the secretaries of our
party has very strongly refuted that and
stated that nobody went there. Shri
Govindacharya—he is the General Secretary
of the BJP; he is stationed in Tamil Nadu—
himself has stated... (Interruptions)...

SHRI V. GOPALSAMY: He is close to
you.

SHRI G. SWAMINATHAN:
Everybody is close to us. Even you are close
to mc. Though in politics we belong to
different parties, it doesn't mean that we
should be inimical to each other. I don't agree
with that point. We tell our views. We
represent our points of view. That doesn't
mean [ should personally become inimical to
you. I always feel that we should have amity
in this House and outside and in politics also.
May be, Shri Govindacharya is a friend of
ours. He belongs to another party. He issued a
statement that none from Tamil Nadu went for
the Kar Seva. The only point that was made by
our hon. Cheif Minister at that place was: "The
sentiments of the minorities have to be
valued." I told the same thing the other day in
the House also. I also said that the sentiments
of the majority for building a Ram temple
have to be considered if there is no dispute
there and there are no court orders and legal
hurdles...(interruptions)...
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SHRI V. GOPALSAMY: Why did she
walk out of the NIC meeting...
(interruptions)...

SHRI G. SWAMINATHAN: That is a
wrong information. She did not walk out. She
was there. In the evening some time around 6
O'clock the NIC meeting started. She was
there up till 8.30. Thinking that the meeting
would be over within 2'/, hours she had given
an appointment to some important people for
8.30. Therefore she went out to meet these
people. Neither did she walk out nor did she
support anybody. Unnecessary rumours are
floated... (interruptions)...

SHRI V. GOPALSAMY: Did she not
make a statement supporting the Kar Seva
in the NIC meeting...
(interruptions)....

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): I request the hon. Members
not to interrupt like this. Mr. Gopalsamy, you
have already made your  point...
(interruptions)...

SHRI G. SWAMINATHAN: The court
also allowed it. The Kar Seva has been
allowed by the Government of India. Kar
Seva, according to the courts, means singing
of kirthans and bhajans. It was allowed by
the Government of India. It was allowed by
the Prime Minister and that is why all the
people went there... (interruptions)...

SHRI V. GOPALSAMY: Does the Home
Minister agree with this?

SHRI S.B. CHAVAN: It was the Supreme
Court which gave this interpretation...
(interruptiom)...

SHRI G. SWAMINATHAN: It was the
Supreme Court which gave this ruling...
(interruptions)...

SHRI V. GOPALSAMY: You are also a
culprit then, Mr. Minister... (interruptions)...

SHRI G. SWAMINATHAN: I have a
statement made by Mr. Gadgil. I will read it
out. The hon. Member most
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probably would not know about it. Mr.
Gadgil said, "Ms. Jayalalitha had not strained
relations with the Congress party." He said in
reply to a question that there was nothing
significant in Ms. Jayalalitha's speech. Her
stand on the temple was similar to that of the
Congress. He said that she also stood for the
construction of the temple and protection of
the disputed structure. This is there even in
the Congress mainfesto... (interruptions)...

SHRI V. GOPALSAMY: Did she not
support the BJP in the NIC? {interruptions)...

SHRI G. SWAMINATHAN: She has
not supported the BJP. Unnecessarily
they are floating rumours...
(interruptions)...

THE VICE-CHAIRMAN: (SHRI SYED
SIBTEY RAZI): Let him make his point. Let
him clarify his position... (interruptions)....

SHRI S. MUTHU MANI (Tamil Nadu):
Sir, this should not be allowed. He should not
be allowed to interrupt... (interruptions)...

SHRI G. SWAMINATHAN: The Congress
party does not need our support. All the
parties are supporting them in the Lok Sabha
except the BJP. No party is going to oppose
the Government on this issue. That is the
position as on date. They don't have to say
anything because they need our support. She
has said....(interruptions)....

SHRI V.
Sir... (interruptions)...

SHRI G. SWAMINATHAN: I don't
understand why the hon. Member gets
impatient. He is not able to answer and that is
why he becomes impatient. Mr. Gopalsamy,
you please listen to what I have to
say...(interruptions)... A statement has been
issued by our hon. Chief Minister on the 6th
December. The statement said: "I would like
to convey my strong and unequivocal
condemnation of all acts of desecration that
are reported to have taken place in the Babri

GOPALSAMY;
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Masjid complex. This is gross violation of the
orders of the apex court. I strongly urge all
parties to initiate a discussion immediately to
prevent further daman to the communal
understanding among the people of our
country." This was the statement issued on
December 6th. Again there was a Bandh in
Tamil Nadu also. She again made a
statement. She said in the statement that the
Bandh was to condemn the Ayodhya
incidents and express support to the Muslim
brethren and promote unity among different
religions. The savage destruction of the Babri
Masjid was most regrettable and AIADMK
condemn it strongly... (Interruptions)

SHRI V. GOPALSAMY: The Muslims in
Tamil Nadu are against the Chief Minister...
(Interruptions)

SHRI G. SWAMINATHAN: Sir, they
want to take advantage of the situation. Some
way or the other, they want to come to power.
But, unfortunately, they are not going to
come to power... (Interruptions)...

SHRI S. MUTHU MANI: Sir, you don't
allow them to interrupt... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SYED SIBTEY RAZI): No such
interruptions will go on

record... (Interruptions)

SHRI G. SWAMINATHAN: They say that
all the Muslims are against the Chief Minister
of Tamil Nadu. I say that all the Minister of
Tamil Nadu. I say that al! the Muslims are
against the elect ton, every community was
against the DMK. That is why they got only
one seat in the Assembly. Not only the
Hindus, even the Muslims are against them,,.
(Interruptions)

SHRI V. GOPALSAMY: Will you contest
alone?...(Interruptions)

SHRI G. SWAMINATHAN: They drew a
cipher. That is the position now. And what
happened before?... (Interruptions)
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SHRI V. GOPALSAMY: today if elections
are  held, you will be thrown
out...(Interruptions)You will be thrown into
the dustbin.

SHRI.G. SWAMINATHAN: Sir, you have
to have an election. We are prepared for
it...(Interruptions)

SHRI V. GOPALSAMY: Can you face an
election today? Would you like to face the
challenge?...(Interruptions)

THE VICE-CHAIRMAN (SHRI SYED
SIBTEYRAZI): Please cooperate with the
Chair.

SHRI G. SWAMINATHAN: We are
prepared for an election. If an election comes,
we will face it.

SHRI S.B. CHAVAN: Why are you
fighting the Tamil Nadu battle here?

SHRI G. SWAMINATHAN: I am not
fighting... (Interruptions)

SHRI V. GOPALSAMY: Let him go to
Ayodhya leaving alone the Chief Minister and
the party....

SHRI G. SWAMINATHAN: I am not
fighting. The hon. Member sitting beside me
is all the time fighting with me. What can I do
on this matter? One more thing. An hon.
Member here stated two days back that not
only the BJP Governments of the four States
should be dismissed but the Tamil Nadu
Government also should be dismissed. That is
what he said. And then he said that the Tamil
Nadu Government is not supporting all those
people and collaborating with them...
(Interruptions)

SHRI V. GOPALSAMY: You will be
dismissing yourself.

SHRI G. SWAMINATHAN: My point is,
Tamil Nadu has been implementing the
orders of the court. And regarding the
organisations which have been banned, the
ISS—arrests made, 13 and prosecutions
launched, 13, the RSS—arrests made, 33 and
prosecutions launched, 33... (Interruptions)

SHRI V. GOPALSAMY: Are we
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discussing the law and order situation in
Tamil Nadu here...(Interruptions)

SHRI S. MUTHTU MANI: Sir, it is
related.

SHRI G. SWAMINATHAN: It is a related
subject.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): Tamil Nadu is a part of
India and he is letting the House know as to
what happened there after the Ayodhya
incident... (Interruptions) No. Please don't
interrupt like this. Please cooperate.

SHRI G. SWAMINATHAN: They were
allowed to speak...(Interruptions)

SHRI S. MUTHU MANI: Sir, without
your permission, they cannot interevene.

SHRI G. SWAMINATHAN: Mr.
Gopalsamy spoke for about 40 minutes....
(Interruptions)

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): When your turn comes, you
speak whatever you like... (Interruptions)

SHRI S. MUTHU MANI: We were very
calm at that time.

SHRI G. SWAMINATHAN: Hon.
Member Gopalsamy, talked about Aryans, he
talked about Khyber Pass and he talked about
Dravidians. It was nothing to do with the
situation. But we sat quiet...(Interruptions)

SHRI V. GOPALSAMY: The whole
issue... (interruptions)...

SHRI G. SWAMINATHAN: He was
talking irrelevantly for 20 minutes and I was
keeping quiet. I talk about relevant matters,
regarding the banned organisations. He was
talking about the Aryan-Dravidian conflict...
(Interruptions)

SHRI V. GOPALSAMY: That is the crux
of the problem today... (Interruptions) The
Hindutva theory is the crux of the problem.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): Mr. Gopalsamy, please...
(Interruption)
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SHRI G. SWAMINATHAN: It is not that
all the Hindus are Aryans and all the Muslims
are Dravidians. It is not so... (Interruptions)

THE VICE-CHAIRMAN (SHRI
SYED SIBTEY RAZI): You please
address the Chair. Mr.

Gopalsamy... (Interruptions)

SHRI V. GOPALSAMY: Now the cat is
out of the bag. He is defending the BJP.

SHRI G. SWAMINATHAN: I am not
defending anybody. I am only talking
sense here. Why are you shouting and
not allowing me to
speak?... (Interruptions)

SHRI V. GOPALSAMY: I am surprised
that you talk such a thing.

SHRI G. SWAMINATHAN: Is he afraid
of or surprised about my talking sense? I
don't know, Sir. He is afraid that I am saying
such things. In Tamil Nadu, total arrests made
were 135 and prosecutions launched were 153.
And in Tamil Nadu, there has been no violent
incident except in one place, Mellappalayam
in Tirunelveli. Two persons
died...(Interruptions)

SHRI V. GOPALSAMY: I was the first
person to visit those areas.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): Mr. Gopalsamy, if you want
to say anything, raise a point of order. |
request you now... (Interruptions) Please sit
down.

SHRI G. SWAMINATHAN: If he
interrupts like this, how can I speak? There
were other incidents. And these two deaths
were due to police firing and not because of
the Hindu-Muslim fight. So, Tamil Nadu has
been mostly a peaceful State. Apart from this,
there has been communal amity in Tamil
Nadu. This is what I want to tell the hon.
Home Minister and most probably he should be
happy about this thing.

I now come to the next point regarding
responsibility. I am also very sorry to say,
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as Mr. Yashwant Sinha has s responsibility
cannot be placed others. I also feel that there is
responsibility on the Government of India
because the Government of India, the Prime
Minister are also responsible for protecting the
Constitution. If something goes wrong
somewhere, we cannot simply say that it is
because of the BJP or because somebody
betrayed us. I think the responsibility has also
to be taken by the Government of India and by
the Prime Minister whenever something good
or bad happens in this country. Our hon.
Finance Minister is doing very good work
regarding the economy of this country.
Supposing the economy of our country
improves tomorrow-both the Finance Minister
and Minister of State for Finance are here and
we hope that our economy will improve and
the companies get very good profits with the
economic improvement, naturally we all will
say that it is the Congress Government,
naturally we all will say that it is the Congress
Government and the Prime Minister who have
been responsible for bringing in these good
things in this country. So also when something
goes wrong in this country, people will say
that the Government and the Prime Minister
are primarily responsible. Somewhere the buck
has to stop, as it is said in a proverb. In a
business, the profit or loss always goes to the
proprietor or to the Managing Director of a
company. We cannot tomorrow accuse the
manager, saymg "This manager misled me,
another man has betrayed me and that is why I
have incurred the loss"! The Board of
Directors will not accept. The shareholders
will not accept. They will only say that the
man at the helm of affairs, in the normal
parlance, is responsible. Tomorrow there is a
fight and a General goes, fights and loses.
Naturally, everybody will garland the General
who won and would find fault with the
General who lost the war. So also, in my
normal common sense, I personally feel that
the Government and
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the Prime Minister are also responsible or
primarily responsible for what has happened.
Even though we are an alliance party, I am
sorry we have to tell this.

Another thing is about betrayal which I
do not understand because as it has been
said and as I have read in the papers
also, emeugh information has gone from
the Home Ministry. I have read in the
papers that the Home Minister himself
has been warning the Government. There
were a series of discussions going on
within the Ministry and within the
Cabinet. I am not........... (Interruptions)

SHRI S.B. CHAVAN: Please do not try to
confuse.

SHRI G. SWAMINATHAN: That is what I
read in the papers. You arc not expected to
disclose what has happened in a Cabinet
meeting. It is a combined responsibility. I do
not say somebody has said it or somebody has
not said it. But this is what I read in the
papers. Maybe, you might have done it or you
might not have done it. That is a different
matter altogether. But information has gone
from the people concerned to the hon.
Government and the Prime Minister and it is
the duty of the Prime Minister to see all the
information and come to a conclusion. What
is being told outside is that the difficulty for
this position was not due to lack of
information, but lack of decision because
sometimes we may have all the information,
but the man at the top position may not take a
decision. That will spoil the whole show. I
personally feel that the Prime Minister and the
Government of India are also responsible and
they should also own up that they are
responsible for the matter and should try to
remedy the situation.

We do not agree on the dismissal of the
three Governments under Article 356. We
strongly feel that these Governments should
not have been dismissed. The point that has
been put forth is that they have been
supporting these people. Another point is
that a
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Chief Minister of a particular State is an RSS
person. As it has been spoken here also, many
Members who contested the elections belong
to this RSS. The RSS was not a banned
organisation when they contested the last
elections either to Parliament or to the State
Assemblies. Then there was no embargo that
by belonging to these parties, you should not
assume the position of Chief Minister or you
should not assume the position of an MLA or
an MP. Tomorrow, if the same logic is applied
that a Chief Minister cannot be there because
he happens to be a member of the RSS, many
of our Members here belonging to the BJP also
belong to RSS and even, I think, our revered
leader, Shri Vajpayee himself is a member of
the RSS.

I do not know. Then most of the people
have to be asked to go home. We may not be
able to...(Interruptions)

SHRI JAGDISH PRASAD MATHUR
(UTTAR PRADESH): There are persons in
the Congress also. There are members in the
ISS from the CPM also... (interruptions)...

SHRI G. SWAMINATHAN: Maybe
because the RSS by itself cannot do that.
Another thing, at that particular point of time.
..(interruptions)... and then the Government
should go. Government does not consist of the
Chief Minister of a State alone. There is an
Assembly there. Most probably,, there are
about 450 Members in the Assembly of Uttar
Pradesh. There may be about 200 and odd
Members in Rajasthan. And those Members,
all of them, do not belong to the RSS. They
are not belonging to the BJP. What happens
when you are dismissing a Government? You
are dismissing everybody wholesale. I may be a
Member of that Assembly. I may not be an
RSS man. And because the Chief Minister
happens to be an RSS man, you dismiss the
Government. Then what happens to those
other MLAs? What right you have got to ask
them to go away from the State? Sir, it is
wrong to dismiss because of the presumption
that
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somebody is an RSS man, because of the
presumption that they may not avert this thing.
Sir, as it has been rightly said, this communal
carnage has happened, apart from those
States, in many other States. It happened in
Gujarat, it happened in Maharashtra. There
were statistics in the newspapers. Almost
there was no incident in Himachal Pradesh, as
also in Tamil Nadu. Still the HP Government
has been dismissed. Sir, I do not understand
this. If any State Government does not obey
the instructions of the Centre, you have got
every right to dismiss them, but then you have
to prove to the people before dismissing them
that "I gave them these instructions? they
have not obeyed these instructions, and because
they have not obeyed these instructions, I am
dismissing them." You have to make the
people understand. Otherwise, they feel that
you have unnecessarily dismissed them. So,
any State Government can be threatened
tomorrow. The State and the Centre are all
under the Constitution. And you want to
protect the Constitution. And the State
Government, under the Constitution also has
to be protected. You don't protect a part of the
Constitution. Then how can you say that
everybody has to protect the Constitution?
Personally, Sir, I don't agree with this sort of
a doubletalk.

Finally, Sir, we personally feel that the
present state of affairs of the country does not
warrant a mid-term poll. It is nearly one and a
half years now that the elections were held...

AN HON. MEMBER: Who said about the
mid-term poll?

SHRI G. SWAMINATHAN: Maybe from
this side or that side...

SHRI V. GOPALSAMY: Mr.
Swaminathan is obsessed...

SHRI G. SWAMINATHAN: I am not
obsessed with anything. Most probably, Mr.
Gopalsamy may be obsessed with something. I
am not obsessed. I am only saying that
somebody is talking about the
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mid-term poll. Mr. Gopalsamy is always
obsessed with power, with Government, but I
am not. Pesonally I am not obsessed because |
happen to be in Rajya Sabha. Even if the Lok
Sabha goes to the polls tomorrow, I continue
for another six years here. I came here only
two months back.

SHRI V. GOPALSAMY: What about
Palani by-election?

SHRI G. SWAMINATHAN: That is a small
matter. Why do you bring Palani here? Palani
God, Lord Muruga is saving, Tamil Nadu, Sir.

Sir, the hon. Members from the BJP have
been saying about the mid-term poll. We,
belonging to the AIADMK and myself,
personally feel that the country is not ready
now for a mid-term poll. We have to be very
clear about that. We had elections one and a
half years back. Crores of rupees cannot be
spent at this particular moment. Even if we
have a mid-term poll, we are not very definite
that we are going to have a majority
Government in this country. Maybe we will
have again this kind of a situation and we may
have to go in for another mid-term poll. I don't
think. Sir, the situation will warrant this.
Anybody who has got the interest of the
country in his heart, who has got the present
state of economy of the country in his mind, will
never say that we should have a mid-term poll.
We should have political stability at this
moment. We need a political stability at this
moment. (Interruptions) Unless we have
political stability, I personally feel that
everything will be in chaos. And I do not agree
about the No-Confidence Motion against the
Government and the Prime Minister and the
dismissal of the Government or a mid-term
poll. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI SYED
SIBTEY RAZI): The House stands adjourned
till 11 a.m. on Monday, the 21st December,
1992.

The House then adjourned at thirty-four
minutes past six of the clock till

eleven of the clock on Monday, the 21st
December, 1992.



